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DEMAND No, 60—TRIPURA Demands for Grants under the con-

“Fhat a sum not exceeding E;-ol 1of the Ministry of Labour and
Rs. 549,86,000 be granted to the mployment.

President to complete the sum

necessary to defray the charges DEMAND No. 69—MINISTRY OF LABOUR
which will come in course of AND EMPLOYMENT

payment during the year ending peak s

the 31st day of March, 1963, in Mr. § er: Motion moved:
respect of ‘Tripura’.” “That a sum not exceeding

Rs. 20,80,000 be granted to the
President to complete the sum
necessary to defray the charges

DEMAND No. 61—LAcCCADIVE, MINICOY
AND AMINDIVI ISLANDS

“That a sum not exceeding which wil] .come in course.ot
Rs. 26,8000 be granted to the payment during the year ending
President to complete the sum the 31st duy'o.f March, 1963, in
necessary to defray the charges respect of ‘Ministry of Labour and
which will come in course of Employment’.”

{’:g"f;’l?:; ;:;”:)? tl\‘}[‘;rz’g?"lg%’;"i";ﬁ DEMAND No. 70—CHIEF INSPECTOR OF
respect of ‘Laccadive, Minicoy Muves
and Amindivi Islands’.” Mr, Speaker: Motion moved:

DEMAND No. 62—OTHER REVENUE Ex- “That a sum not exceeding
PENDITURE OF THE MINISTRY OF HOME Rs. 18,32,000 bc granted to the
AFFAIRS President to complete the sum

necessary to defray the charges

“That a sum not exceeding which v?/,ill come in course of
Rs. §3,50,000 be granted to the payment during the year ending
President to complete the sum the 31st day of March, 1963, in

necessary to defray the charges respect  of ‘Chicf Inspector of

which will come in course of Mines'.”
payment during the year ending
the 31st day of March, 1963, in DEMAND No, 71—LABOUR AND
respect of ‘Other Revenue Expen- EMPLOYMENT
diture of the Ministry of Home .
Affairs’.” Mr, Speaker: Motion moved:
“That a sum not cxceeding
DEMAND No. 128——Capita. OUTLAY Rs. 6,40,19,000 be granted to the
oF THE MINISTRY OF HOME AFFAIRS President to complete the sum
“That a sum not exceeding nec.essary.to defray. the chargesf:
Rs. 83,221,000 be granted to the which will come i course o

payment during the year ending
the 31st day of March, 1963, in
respect of ‘Labour and Employ-
ment’.”

President to complete the sum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay of the
Ministry of Home Affairs’.”

DeEmAND No. 72—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF LAB-
OUR AND EMPLOYMENT

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 81,000 be granted to the
Mr. Speaker: The House will now President to complete the sum
take up discussion and voting on the necessary to defray the charges

MINISTRY OF LABOUR AND EMPLOYMENT
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which wil] come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of Lab-

’ 9

our and Employment’.

DemAND No. 132—Carrta. OUTLAY OF
THE MINISTRY OF LABOUR ANP
EMPLOYMENT

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay of the
Ministry of Labour and Employ-
ment’.”

Hon, Members who are desirous of
moving cut motions may hand over at
the Table within fifteen minutes the
numbers of the sclected cut motions
which they wish to move.

The Minister of Planning and
Labour and Employment (Shri
Nanda): Mr. Speaker, Sir, may I,
with your permission, say a few
words to initiate the discussion on the
Demands of the Ministry of Labour
and Employment? My purpose in
doing so is that in a very brief com-
pass I should provide some back-
ground and some basis for a consi-
deration of the policy of the Ministry
and its activities in some of their
major aspects. Of course, the House
wil] examine and assess that policy
and the performance of the Ministry.

So far as the policy is concerned, I
do not lay any exclusive claim to it,
because labour policy is a product of
tripartite deliberations; and in all its
essentials it belongs to the partici-
pants with whose help, the policy has
been evolving from year to year. But,
so far as the record of performance is
concerned, in all humility, I would
venture to say that the record of per-
formance during the year under
review does yield a certain measure
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of satisfaction. I do not claim that
it is so in all fields, but in many fields
of the activities of this Ministry, that
is so.

The primary aim of the labour
policy and its administration would
be, in the first place, to establish
industrial peace in the country, and
no less important than that is to
ensure that there is a continuous
amclioration in the lot of the workers.
It has also to be ensured that industry
and economy progress and grow.
And what is a matter of common
interest and is linked with all these
things is to sce that fuller employ-
ment is made available in the country
from year to year.

I have not stated these things in
any order of priority or preference, I
would first take up the question of
industrial peace. We have made
advance in the course of the last year,
and during several ycars previously,
in all these directions. But during
the period intervening since the time
of the last debate, I believe that pro-
gress has occurred in all those direc-
tions, to a substantial extent.

With regard to the question of
industrial relations, I shall first t{ake
up the recent cxperience. During the
year 1961, the time lost duce to strikes
and lock-outs, which has been stated
in the annual report of the Minisiry
which is in the hands of hon. Mem-
bers, was 485 lakhs man-days. But
when we take the scries for the
earlicr years, the comparable figure
is 42 lakhs man-days. During the
previous year, that is, during the year
1960, the time lost owing to such
stoppages was 65-15 lakhs man-days.
But allowance has to be made for the
special feature of that year, namely
the strike of the Central Government
employees, and some other strikes
which synchronised with it. which
cost us about 13 lakhs man-days. So,
the rest was 52 lakhs msn-days.
Between these two figures, we notice
an improvement of 10 lakhs man-
days, which is about 19 per cent. If
we take the peak period, that is, 1958,
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this improvement will be to the
extent of 46 per cent. This is not
uniform for all industries,

In the case of coal mining, this
improvement has been continuous,
and has been very remarkable. 8o
far as the year 1961 is concerned, the
largest share of the benefit goes to
manufacturing industries which had
not done particularly well in the
earlier years in this respect. The
reduction is to the extent of 20 per
«cent as compared to the previous year.

At this stage, I would also like to
refer to some other important
features of the situation in respect of
industrial relations during this parti-
-cular year. The machinery of indus-
trial relations has been working
somewhat better. There are one or
two aspects of it to which I would
like to invite the attention of the
House, and these are in regard to
various matters which come up before
this machinery, the disputes which
are handled by it, the complaint
which has been there for years
that these matters get delayed and on
that account the workers are subject-
ed to a lot of hardship and incon-
venience, etc.

So far as disposal of thecse cases is
concerned, owing to a number of
reforms introduced, improvements in
procedures which have occurred, dis-
posal within two months is now to
the extent of 95 per cent as against
71 per cent in the previous year. Of
course, it is very much better if we
take the earlier years also. As
regards matters finally settled through
conciliation and mediation last year,
the figure is 82 per cent as compared
to 75 per cent in 1960 and 57 per cent
in 1959-60. Vigorous action is being
taken to detect irregularities, and
wherever it becomes necessary, pro-
secutions are launched. The number
has increased in a very large measure,
2,299 prosecutions in the course of
1961 as against 188 in 1960. Similarly,
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the number of claims filed in the
course of the period is 404 compared
to 100 in the previous year.

There was one particular feature of
the year which, I think, should be a
matter of gratification to all of us, to
me certainly. That is about this very
vexed question of the abolition of the
contract system. There was a court
of inquiry and a settlement has
been rcached, The decision
is in terms of the agrecment between
the parties. It is a very heartening
thing. I hope that this practice will
extend to other matters also where
diffcrences have not been resolved so
far.

I may also mention about a recent
conference with regard to the coal
mining industry. We were receiving
reports of a situation prevailing in
that area which could not by any
means be considered quite peaceful.
There were violations of law, the
problem of law and order arose, and
there were stoppages also. This con-
ference examined in a very dispas-
sionate way the situation in the coal
industry and rcached very significant
decisions. We have all come to this
understanding that thc parties con-
cerned will take steps to rectify all
leficiences, remove the defects, lapses,
and failings on all sides in the course
of six months, earlier, as early as
possible, and will bring about a nors
mal situation in that area. Let them
know that if that does not happen, we
wil] have to take a much graver view
of the situation and a high-power
commission will be appointed so that
we may be able to explose, probe into
the situation more fully, and then
some more action might follow from
that. But I feel very confident that
that stage is not going to be reached.

In the same period, extension of
the code of discipline to other indus~
tries, areas of employment, has pro-
gressed satisfactorily. I might men-
tion that although during this year,
1961, there were 42 lakh man days
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foss in stoppages, it is the lowest on
recorq for several years., But it is
not an isolated occurrence. It is not
Something sporadic. There is a trend
which has been noticed over a period
of 3—4 years. I should think it
started in the middle of 1958. That
coincided with the introduction of the
code of discipline. In that year, 1958
the loss wag 78 lakh man days, in the
first half 47 lakhs and in the second
half 31 lakhs. The factor may also
be taken into consideration that just
before that year, for several years
there was a rising curve of industrial
unrest. Incidence of stoppages was
increcasing over a period of three
years or so. That has some signific-
ance to the decline later on. These
figures do not take into account the
increase in employment which  has
occurred in the same period—it may
be of the order of about 8 per cent,

Now, no single factor has led o
this very good outcome. We can
certainly consider that the introduc-
tion of the codc of discipline has an
important bearing on it, dircctly and
indirectly, in crcating a kind of more
congenial climate and environment
for industrial relations. There are
other factors also, and I think the
Wage Boards have had their own
share in it, because they have taken
up one after the other of the impor
tant industries and resolved for tha
time being, for a period, the most
important question concerning
‘workers, the question of wages.

I dealt with the year and the trend,
so far as man days lost are concerned.
But in other respects also, the gencral
situation jn the matter of industrial
relations has been improving. There
is, for cxample, the question of
expeditious disposa] of cases before
concilators and others. Here also the
trend has improved. In regard
to enforcement, there is much
more vigorous enforcement of labour
laws. Now therc are more prosecutions
etc. References to adjudication have
caused a certain amount of agitation
and concern to some of our friends
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who are interested in this aspect. Ip
the Indian Labour Conference at
Madras, we took a certain decision
that it should not remain a matter of
uncertainty as to what kind of cases
could be taken up in adjudication and
what could not be. So that it does
not remain only a matter of discre=-
tion. Some kind of discretion may be
inevitable, but largely, a person who
comes for reference to adjudication
should know that he would be able to
justify it and will be able to secure it,
In this matter, the policy has become
more libera] during these years. .

One thing which will certainly be
considered a very satisfactory feature
is mutual agreement that is becoming
more and more an important factor,
and government intervention is
declining. Things are moving in the
direction of a more stable situa‘ion in
respect of industrial reclations; possi-
bly the various new policies and new
factors which have been brought into
play arc having their effect. n the
course of 1956-61, cases of mutual
agreement have increased from 16 per
cent to 29 per cent, and government
intervention declined from 53 per cent
to 40 per cent.

16 hrs.

Very often we hcar complaints that
very good decisions are taken, laws
are passed and policies adopted, but
their implementation lags behind very
much. To a certain extent it is true
that implementation has not always
been perfect, anq I confess that in
some cases it has been such that it
causes me also very serious dissatis-
faction and concern, but I believe that
in several respects, in many fields,
implementation has been improving.
I would cite the case of wage boards
for example. Even when therc 's an
adjudication award, 100 per cent im-
plementation is very rare because
when large numbers of units are con-
cerned, there are some places where
it becomes very difficult to secure
compliance, but the position is that
wage boarq recommendations have
been implemented to the extent of 96
per cent in the case of the cotton



275 Demands

[Shri Nanda].

textile industry, 89 per cent in the
sugar industry and fully in the
cement industry. Delays occur, and
one very great reason or cause for
that is that matters do not end in
conciliation. They go to courts and
litigation is, as everybody knows, a
very protracteq process. To combat
that, and to improve that position
somewhat, our central implements-
tion machinery and also the imgle-
mentation committees in  the States
have been trying to do whatever is
possible to  see that litigation is
reduced. Fiftyone cases pending in
High Courts have been settled ou: of
court through the implementation
machinery. This may not be a very
good number, but it is a very good
start, I should say, in the course
of this period to have arrived at this
measure of success,

Screening committces have bcen
appointed. That is a part of cur
agreement with the employers and
the workers that  before a case
goes, is allowed to go to  court—
because some people might take up a
matter which can otherwise be settled
by other means; they are not of such
importance that they should go to
courts, but still they go, that
has  been our experience—the
screeming committees examine the
cases. I do not think the success in
this matter has been of a very high
order, but the position is that in about
60 cases the employers and uniong were
dissuaded from filing appeals. In 40
cases, strikes and other explosive situa-
tions were averted as a result of pre-
ventive action taken by the central
implementation machinery,

There is one particular matter which
is always uppermost in the minds of
trade unionists, which is of very vital
concern and importance to them, and
that is the question of recognition of
trade unions. This is one of the ele-
ments in the code of discipline, and
this particular concession had a great
deal to do with the acceptance of the
code of discipline. Therefore, the
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workers’ unions are certainly entitled
to ask how far that part of it has been.
implemented, The position so far is
that in 59 cases, recognition of unions
was secured under the code of disci-
pline.

I would not be quite justified if I
create the impression that al] ig well.
in the matter of industrial relations.
There are deficiencies of which I am
fully aware. There are blemishes also
in the picture. We want to make dis-
posal of cases more expeditious still,
and we are trying to arrange for a
review of cases periodically so that
better :¢sulls may be secured.

There is one other aspect of adjudi-
cations, of gettlements in courts, which:
is being brought up again and again
by both the workers and the employ-
ers. It is the personnel of these tri-
bunals. The demand is always that we
should have serving High Court
Judges, not retired High Court Jud-
ges, not anybody lower than that rank.
I would certainly agree with that
demand and that approach, but the
difficulty is that we do not have as
many people to serve in that capacity.
There is one way of getting that result.
It is to have fewer cases to go to courts.
If the number of cases going to court
is very large, naturally the quality is
going to be diluted, and there will be
practical difficulties which it is not
easy to overcome, and the best way is
the prevention of it, internal settle-
ment rather thap going to courts.

In this connection I may refer to one
thing about which I personally feel
very sore and disturbed, and that is a
particular provision in the
code of discipline about
arbitration, Arbitration may not be
acceptable in all types of cases. There
may be some typcs of cases where it
may be difficult for the employer to
seek arbitration. The distance between
the two positions is so wide, the inte-
rests are so vital, the stake is so high.
Buf the bulk of the cases is not of that
kind, but I am still not able to
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under stand why there is that resist-
ance, a reluctance on the part
of the employer, because it is
chiefly on the part of the em-
ployers that this difficuly arises.
This is coming in the way of the gene-
ral improvement in the matter of
industrial relationg and also the quality
of the decisions if we may say so. This
provision in the code of discipline is
being ncglected and ignored very
much. I have pleaded with them.
They do not seem to have much faith
in it, and I wish to go somewhat deeper
into this matter, I would like to have
a kind of enquiry soon into cases aris-
ing in a certain period, say the last
few months, and have a sample
enquiry. Then 1 would like to have
the matter looked into by a committee
in which I would like to associate
Members of Parliament. Let us see
whose fault it is, because this is a very
vital matter, The whole approach
should be that instead of trying to beat
each other, we wil] try to have harmo-
nious relations and mutual settlements.
This is coming in the way. That is one
thing which I would like to bring to
the notice of the House.

Grievance procedures also have made
progress in the various units, but still
some of them have not yet adopted it.
There is another approach to it also,
which may not have a very direct rela-
tionship to this question but which has
a very large bearing on it, and that is
certain measures which, if adopted,
would create a better atmosphere even
for the purpose of industrial relations
and industria] peace, I refer parti-
cularly to the joint management coun-
cils, the very elementary experiment in
workers’ participation. in about 30
units now I believe.

Shri Hari Vishnu Kamath: This
morning we had a question on that.

Shri Nanda: We have had seminars
which have gone into the working of
these units, we have had evaluation
periodically about how things are going
on, what kind of results are being
secured, and from all the reports,
practically without exception, it is clear
that the results are very good. Pro-
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duction has improved, productivity has
gone up, quality of production is bet-
ter, accidents are less, all these things
are there. These are the reports. I
am culling from the reports the im-
pression that has been created, and yet
this difficulty is arising, the number is
not moving up.

In this connection, I might refer to a
mis-conception which has been created
and assiduously spread about a state-
ment made by my friend and colleague
Shri K. C, Reddy that in some place
he said that these are failures and,
therefore, they are no good. He has
written to me and has made it clear
that he did say nothing of that sort.
He says that he never made a state-
ment that the scheme has not been
successful and that he is all in favour
of implementing the programme of
workers’ participation in manage-
ment.

The programme of workers’ educa-
tion has also something to do with that.
We have made some headway. I think
much more could be done with the co-
operation of the employers and the
workers,

The loss of man-dayg of which I
made mention is 42 lakhs, I think it
is very large still. It means a loss
of production of about Rs. 16 crores.
It meang that the workers were depriv-
ed of their wages to the extent of
about Rs, 2 crores. These are very
rough figures. But, it is not simply
the number of days lost. The damage
is very much more than that, Every
strike that occurs, every stoppage that
takes place, to my mind, is the con-
summation of some kind of pathologi-
cal condition in the industria] system.
I have got this in mind that we should
place before ourselveg some kind of a
target. It will be very difficult to
think in terms of a target in these mat-
ters. But, why cannot we conceive of
measures which will help us to bring
down this time loss to a much lower
figure? I have got this in my mind
that in the course of the Third Five
Year Plan, we should, at least, reach
a stage when the maximum loss does
not exceed half that figure—about 21
lakh man-davs. And. towards that



9279 Demands

[Shri Nandal.

end, various steps have to be consi-
dered.

I would like to see in the current
year that every stoppage that takes
place is examined in regard to its ori-
gin, its causes etc. so that we can fix
the responsibility and try to remove
the factors in the situation. This is one
side of it, Of course, the positive
approach regarding improving the
working of the Works Committees and
Joint Councils and various other
things should be thought of.

I would now take up another ques-
tion which is equally important, the
scale of remuneration of the workers.
This is a matter of day to day concern
to both sides of the industry. There
are several mis-conceptions about the
situation. Extreme views are being
expressed, On the one side, I have
heard the employers say, in their
meetings and in various statements
and pamphlets that the burden
of wages is excessive, and the
workers are getting a wage which
is  very much more than they
deserve, considering the various fac-
tors that they are urging.

This is one side of it, They are
dinning this into our ears day in and
day out. On the other side, the re-
presentatives of the workers and their
sympathiserg clamour that the wagcs
arc too low compared to productivity,
compared to every other thing, that
the workers are being badly exploited
and grossly under paid. This is their
complaint.

We have to find out what the objec-
tive situation is, considering the facts
and figures. My own view is that the
true position does not correspond to
either of the two extremes. Since this
matter has been talked about and
writton about in the Press and every-
where. I thought I should give some
kind of a connected account of it so
that we might not be talking at cross
purposes,

I wish, first, to take up recent
developments. When we discussed this
matter last year, we had with us the
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figures for 1959, Now, we have got the
figures for 1960, And the overall posi-
tion is that the money earnings rose
by 4'5 per cent during that year. The
consumer price index rose by 2'6 per
cent; and, therefore, the net increase
was 1 per cent. When we take the
manufacturing industries, which Is
being braodly talked about, the in-
crease in money earnings is 8'5 per
cent, the consumer price index rose
26 per cent, and, therefore, the real
earnings have gone up by 5'4 per cent.

Shri Nambiar: Compared to the pre-
war standard?

Shri Nanda: In the course of one
year.

Shri Nambiar: Compared to pre-war
what will be the position?

Shri Nanda: T shal give the position,
pre-war, post-war, pre-Plan and after
that

Shri Nambiar: Very good, Sir.

Shri Nanda: Pre-independence, post-
independence, everything.

Benefit has also been  secured by
large numbers through Wage Boards.
There were interim awards in the jute
industry amd the plantation, which
raised the wages for jute workers by
4 to 7 per cent, and for workers In
tea plantations by 9 to 12 per cent.
The emoluments of workers in sugar
industry have risen by 25 to 61 per
cent as a result of Wage Board Award.
In the course of the year, there were
8400 awards; and, in about 40 per cent
of the cases. the question of wages was
considered. These effected an increase
of about 4 to 36 per ccnt in some
industries, This is for thc particular
year,

When I am dealing with this year,
this intervening period, I may mention
the appointment of a Bonus Commis-
sion. I say this for this reason. Possi-
bly, the Members may be aware of it
that very severe complications arose
about the appointment of the Chalr-
man of the Commission. Those have
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been happily resolved and the Com-
mission ig functioning, Eight Wage
Boards have been set up so far, cover-
ing about 25 lakh workers. A Steel
Wage Board was set up recently, A
Coa]l Wage Boarq is in the offing; we
shall have it soon,

I shall now come to the question
which was asked by the hon. Member,
about wage movements over g period.
Here conflicting interpretations are
offered; and there is a reason for that.
The basis which you choose for the
purpose of comparison will determine
what kind of results you are going to
get. There are periodical variations
and the variations are not uniform in
the matter of cost of living index and
in the matter of money earnings,

Take the year 1939. It is very far
away; but still it is relevant. In bet-
ween 1939 and 1947 the workers in
manufacturing industries lost ground
heavily, Their position, in terms of
real wages, was 22 per cent worse than
the pre-war standard. It was not only
the workers who sufferred; but the
whole economy sufferred.

Shri Nath Pai: Except a very small
class.

Shri Nanda: Except a very small
class who were the black-marketeers,
the profiteers and that kind of pecople.
They benefited at the cost of the rest
of us. Thercfore, the suffering of the
bulk of the pcople was more wide-
spread in that period.

Shri Hari Vishnu Kamath: Who
allowed them to benefit?

Shri Nanda: We arc talking of the
war years,

Shri Hari Vishnu Kamath: Even
then,

Shri Nanda: Possibly you were on
that side, then.

Shri Hari Vishnu Kamath: No. 1
was on your side; we were on the
same side of the freedom struggle.

Mr. Speaker: Order, order.
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Shri Nanda: I come to the years
1947-50, the ears after independence
and just before the First Plan. The
overall position is that the money earn-
ings rose by 25 per cent and the cost
of living index by 16 per cent; and a
little over 8 per cent was the net
gain to the workers, In 1951-55,
the period roughly corresponding to
the First Plan the money earnings rose
by 28 per cent, the cost of living index
went down by 9 points and therefore
there was an increase in real earnings
by 41 per cent. In 1956-60, roughly
corresponding to the Second Plan, the
position got reversed. Money earnings
rose by 15 per cent, cost of living index
went up by 18 per cent and therefore
real earnings decreased by 3 per cent.
When the prices gre going up the
workers usually suffer: when the
prices are stable, they gain. The year
1953 is sometimes taken as he base; it
was in that year when the pre-war
situation was restored and the workers
in the manufacturing industries got the
level of standard which prevailed be-
fore the war. After that, it has not
been uniform; in some industries they
gained much more since 1953 and in
some they have lost. The real eamings
in mines increased by 53 per cent in
1960 over 1953 while in manufacturing
industries they rose by about 5 per
cent,

Wages are not only the money paid
to the worker, There are what we
call fringe benefits and there has been
an improvement in this respect over
the years. The per capita money
value of these benefit was 1:9 per cent
of the per capita wages in 1951 and in
1958 it was 6'5 per cent. I do not
know whether it has been made known
that a decision has been taken that the
employees’ provident fund rate will be
increased from 6-25 per cent to 8 per
cent in the case of four industries
which were subjected to scrutiny by a
special committee....(An Hon. Mem-
ber: A dccision has been taken?) Yes.
The rate of employees’ contribution in
the Employee’s State Insurance Scheme
has also been raised recently from 1:25
to 2°50 per cent 1in implemented
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areas. These are just figures and I
am sure the hon. Members will apply
their minds and draw their conclu-
sions, But the assertion that wages
have increased to an excessive extent
is wrong and to say that they are doing
well is not correct, Often the increas-
ed wages of the workers are compared
with those of the agricultural labourer
or aperson in the rural area or the
per capital income, and in relation to
productivity and so on. But the other
thing also is not correct: because pro-
ductivity has risen to a certain extent
so the whole of it must go to workers.
That is not possible and productivity
does not increase because of the con-
tribution of the worker only: it also
increases because oI modernisation
more investment and other improve-
ments, Therefore, the gains of pro-
ductivity have to be shared by the
worker, by the community and by the
industry for larger investments which
will go for the expansion of the indus-
try. But it is mot correct also to say
that the wage rates have gone up be-
yond the output or productivity. The
information which I have is to the con-
trary, There are two sets of figures:
an index of a very general Kkind
making some kind of overal] relation-
ship to output and the number of
workers; that is one, That gives the
increase of 34 per cent in 1960 over
1953. There is another index based on
the figures from the Census of Manu-
facturing Industries, according {o
which the figure in 1958 was 31 per
cent higher over 1953. The question
also arises that. What is the relation-
ship of wages to the cost of produc-
tion, cost of manufacturing? Is it
rising? Is the proportion going up?
It is not so. The proportion of wage
costg to the toal output, to the cost of
production has mot gone up and that is
something on which we can congratu-
late the workers.

The other thing they do is to com-
pare the per capita income in the
country to that of the worker in an
industry. The per capita income is
calculateg taking into account all the
unemployed and under employed in
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the rual as well as urban areas, To
compare it with the worker’s wage is
not correct, There is absolutely no
basis for comparison if they take the
per capita income and compare it with
the wage of the skilled or semi skilled
worker.

Shri Nath Pai: That is what you did
during the employees’ strike; they com-
pared them with the unemployed and
the agricultural labourers. You were
a notable exception, I remember.

Shri Nanda: Ido not think Iam an
exception, The others also, 1 do mnot
think, made the comparison in this
particular way. Of course the per
capita wages are there and you com-
pare the wages of the industrial worker
with the wage of the blacksmith or a
carpenter or g mason in the rural area.
There you will find that the minimum
rates do not differ very much. As I
look at it, I believe the labour’s con-
tribution is a plus factor in the econo-
my and not a drag on il. The increases
which have been obtained by the
workers are taken and compared with
the per capita income increases. I do
not think, as I said before, it is very
fair. It cannot be said that they are
making ap inroad into the economy
of the country. I have been saying
that the wages are low and I have
been sharply rebuked in some of the
commercial magazines for saying that
I say it again. When I say that, I
mean as compared to the needs of the
workers and the much condemned
decision of the Indian Labour Coufe-
rence about the meed-based wage, to
which I adhere. They have not reach-
ed that standard., Therefore, they are
low compared to that, How do we
help the worker then? How are these
wages to be raised? They cannot just
be raised like that. The hon. Mem-
bers who cheered me should bear in
mind what the implications of the
situation are. There is a strike, they
bring preéssure and get a little more.
All these excess profits will not give
to the workers or to the country much;
it may give a very small rise. If there
is to be a real improvement, consider-
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able improvement in the standard of
living of the workers, it has to be
brought about by greater productivity.
Therefore, all those things which are
of bad odour to the trade unions in the
past, rationalisation, etc, have to be
viewed in a different light, You can-
not simply sit outside and blame the
employer and the industry. They have
‘to co-operate in getting better results
by increasing productivity. There is
no other way in which it can be easily
established. Savings have to accrue in
the economy, and in order that moder-
nisation can take place the equipment
is to be improved for all the workers
and it has to be made available to
them, On the side of workers, much
better use has to be made of whatever
resources are placed at their disposal.
I believe the co-operative movement
must be very much in the minds of the
trade whions how. They must see that
the co-operative movements are estab-
lished so that whatever wages are there
the very best use will be made of those
Tesources,

1 will then deal with one other as-
pect which is of high importance, It
has been a matter of constant concern
and anxiety to everybody in this House
and outside. That is the question of
employment, Now I do not know how
1long I have spoken.

Mr. Speaker: About an hour.

o Araar : ww & A g
agd feaoew wr & | AfFT TAm A
aeE W AR FTH | UF wIr gW

qEATE |

Shri Nanda: I have another innings,
and so perhaps 1 may deal with the
question of employment later on in
the course of the reply that I have to
make.

Shri Warlor (Trichur): We wish to
know about the unemployment position
also.

Shri Nanda: I was going to refer to
employment and unemployment—both
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the things, Shall I take a few minutes,
Sir?

Mr. Speaker: I have no objection.
He may proceed as he likes.

Shri Nath Pai: We would certainly
like to hear you.

Shri Hari Vishnu Kamath: It may
be debited to the Congress Party’s
time,

Shri Nanda: The position is that this
problem is being aggravated from year
to year in consequence of the accelera-
tion in the rate of increase and the
result is that over the period of five
years the number of new entrants in
the labour force is increasing. One
has to see the figures in order to consi-
der all the gtaggering implications, In
the first Plan it was 9 million; in the
second Plan it was 12 million and in
the third Plan it is estimated to be 17
million and later on, in the fourth and
the fifth Plans, the figure is going to be
23 million and 30 million respectively.
That is the magnitude or the size of
the task or the problem that we are
facing. Of course, we are trying to
meet{ that challenge. Investments are
increasing and the capacity of the
economy is devoloping. We gave
employment to seven million in the
first Plan; eight million in the second
Plan and in the third Plan the esti-
mate is 14 million; still it is gathering
momentum and the volume of employ-
ment has increased at the rate of about
2'8 per cent during 1951-60. In the
second Plan, in the public sector, the
rate of increase was 69 per cent. But
here too we are not able to catch up
with it, and the reason is that the
invesament per worker provided with
employment which wag about Rs. 5,000
in the first Plan are now about Rs. 7,000
to 8,000 because of the structure of
the Plan, Therefore, the backlog is
increasing. The live register is mount-
ing; and what are the special measures
that we have to take in addition to the
Plan? We are thinking of special pro-
grammes indeed. One is about the
rural works programme. I need not
give details about it; 24 million work-
ers may be getting employment in the
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slack season wherever unemployment
is high, A Rural Industries Planning
Committee has been set up which had
recomended taking up of 40 projects
in the year 1962-63. In the year 1961,
there has been some Improvement
which has occurred. Now, the situa~
tion is, registration is higher by 18 ver
cent and placements are higher by
29-5 per cent, That ig a very good
feature, and the employment market
information is a new dcvelopment of
very great significance. It covers the
whole public sector. There are 190
labour market areas in the private
sector, and they are able to watch the
situation, see what is going to happen
and then try to provide fo- develop-
ment.

Then there is the question of clo-
sures. In 1961 there were 12 closed
textile mills as against 39 in 1959 and
27 in 1960, The position in the jute
industry has improved, as hon. Mem-
bers know, In the course of this year,
a special feature wag that the Notifica-
tion of Vacancies Act came into force
and the vacancies notified have now
doubled,

I would like in passing to mention
the very good work being done by our
machinery for deployment of surplus
technical and other personnel for a
much better utilisation. The number
of craftsmen trained would increase
from 50,000 to one lakh in the Third
Plan period. Then the Apprentice-
ship Act will be 3 very welcome fea-
ture.

Finally I would turn to the question
of implementation. I have this in
mind apart f:om various other things
we do, We cannot attain 100 per cent
implementation, but it can be as high
as possible; particularly in the indus-
trial relations side and the efficiency
of the workers, I am thinking of setting
apart Rs. 10 lakhs every year which
will be distributed and utilised for the
purpose of rewards to groups of
workers and individuals, where absen-
teeism goes down and efficiency goes
up. I need not refer to the details,
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but I think a special committee may
be appointed to work out a scheme.
Take, for instance, holiday homes,
There was a question about this, and I
am giving a definite answer. I believe,
and I hope some important residential
place may be offered for this purpose,
or may be made available. So, this is
one of the measures which we have
thought of in this connection.

1 am very sorry I have taken much.
time. I am full of figures which I have
placed before this House and that has
taken a good decal of time. I request.
hon, Members to look into all this and
give us their advice, their assessment
about the situation, and give us their
subjective and objective viewg about
the task that lies ahead, sp that all of
us together may try to peiform the
duty and mecet the challenge of the
times adequately,

Mr. Speaker: It may appear a little
odd. but I want to accommodate Shri
K. N. Pande because hc is leaving just
at 5 O’clock. Shri K, N. Pande.

Shri K. N. Pande (Hata): Mr.
Speaker, Sir, first of all, I want to
congratulate the hon. Labour Minister
for evolving the code of discipline
which has helped indust:ial peace to
be maintained to a large extent. It
was he who could manaage to get the:
code of discipline approved by all the
parties concerned. There is no doubt
about it. The code of discipline has
rceduced the man-days lost to a consi-
derable extent, but, in my opinion. the
whole policy of industrial relations:
requires to be changed.

As I come from the field of labour—
I work among the workers—I can rea-
lise what their difficulties are in solv-
ing their disputes. The idea of evolv-
ing this code of discipline was borm
because there was great unrest in the
industria]l field, and then there was an
atmosphere created so that the workers-
may follow constitutional means i
o~der to redress their grievances. To
that extent, this code of discipline has
brought them on the right lines, But
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the purpose was that opportunities and
facilities should be given to them so
that they may get their grievances
redressed as early as possible. That
object hag failed, The time taken by
the Government in making a reference
of the dispute to adjudication is tax-
ing the patience of everyone. Apart
from that, if a case is referred to ad-
judication. the time taken by the courts
in order to come to a decision is such,
and the proceedings are so lengthy,
that the workers are, in my opinion,
going back, or thinking differently, so
far as this code is oncerned. Since the
hon. Minister knows the psychology of
workers very well, my suggestion to
him is that he should find out some
ways so that the workers are satisfied
and they adhere to the constitutional
means in order to scrve their purpose.

Then I come to the implementation
of agwards. I find that the Ministry has
created an implementation machinery
both at the Central and State level.
Taking into consideration the size of
the problem and the awards and agree-
ments, this machinery is not doing as
much work as can be taken as satis-
factory. So, instead of creating one
cell at the Central level and another
at the State level, I would suggest thai
the Conciliation Officer and the Assis-
tant Labour Commissioner be given
powers so that they may sec that the
awards and agreements arc imple-
mented as early as possible.

16.41 hrs.

[SHRY” MuLcHAND DusBke in the Chair]

Then I want to make one suggestion
regarding the reference of disputes.
Prcviously. in many of the States the
procedure was first to constitute a con-
ciliation board, to which all disputes
are referred. The board consists of
one representative of the employer and
one representative of the workers with
the Government nominee or representa-
tive as the chairman. In the first stage,
the conciliation board tries to conci-
liate the issues. In case any party is
found adamant, the board had power
to adjudicate on those disputes, 8o,
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matters used to be settled or decided
expeditiously. I think there is no
harm if these machineries are revived.

Then I come to the question of com-
pensation to be givemn to injured per-
sons. Now if a person is injured while
working in the factory, the amount of
compensation has to be decided by the
district commissioner, which takes too
much of time. So, will there be any
harm if the Conciliation Officers and
Assistan] Labour Commissioners are
given magisterial power in order to
decide those matters?

Apart from fhat, I feel the time has
come when the Workmen’s Compensa-
tion Act should be revised so that other
employces also, if they are injured
while working, may be able to get
compensation for that,  Further, the
rate of compensation to be paid on
death was fixed Tong long ago. Now,
taking into consideration the increase
in the cost of living, I think the time
has come when that amount requires.
to be revised. I hope proper action:
will be faken in this regard.

Then I come to the question of un-
employment. I am thankful to the
hon, Minister for throwing light on
several matters  when we need his
guidance. In a spcech that he made
at Bang)ore about uncmployment he
said:

“It is a very well-known fact of
Indian economic situation that vast
masses of the people are without
any means for the satisfaction of
their basic needg of life and that
the number of those who are with-
out gainful employment or are very
inadequately employed is very
large.”

As the hon. Minister has just now
stated, the figure of unemployed per-
sons may now come to 17 million.
But my readifig of fhe situation takes
me to a different conclusion. When
the figure of unemployed was consi-
dered, it had some background. Then,
according to the experience of the pre-
vious decade, the population was.
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expected to rise at the rate of 1°25 per
cent per yefr; that is to say, 4'5 mil-
lion every year. Assuming the popu-
Jation as 360 million at the beginning
.of the First Plan, it was reckoned that
the net addition to the labour force
during the First and Second Plan would
be 40 per cent of tRe annual increase
in population, that is, 1-8 million, It
was expected that the employment
potential of the First and Second Plans
would aggregate to 14 million. This
means that by the end of the Second
Plan there would be only an addition
of 4 million to the number of un-
employed at the beginning of the Third
Plan. But let us now see what is the
actua] position, The 1961 census pro-
ves that the rate of incrcase of popu-
lation has risen from 1:25 per cent
to 2.1 per cent per yecar. On this
basis, the new entrants to the labour
force during the ten-year period works
out to 22 million, as against 18 mil-
lion anticipated in the Plan. The
employment thus created swell the
backlog of unemployment at the end
of the Second Plan to 9 million. The
new entrantg to the labour force during
the Third Plan period are expected
to aggregate to 17 million. So, if un-
employment is to be completely wiped
-out, the Third Plan must have an
employment potential of 36 million,
about the double of the employment
_potential of the First and Second Plan,

Here 1 have got some figures about
‘the number of persons employed in
the factories. Since the Plan started
in 1952, the average daily employment
in the factories wag 32,04,000. Now,
in the year 1959 it is 36,35,000 only.
Taking into consideration the rate of
employment that is being provided to
‘the unemployed persons at present,
personally T am not so hopeful that
this problem would be golved in a bet-
ifer way.

There is another point which I want
‘to bring to the notice of the hon.
Labour Minister. I am glad that the
thon, Minister raised this point in the
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last budget session, Here I am refer-
ring to the pay-scales of Labour Ins-
pecfors which have been revised. I
am sorry to say here that while revis-
ing their pay-scales the length of ser-
vice hag not been taken into considera-
tion.

The result is that the new and the
old are getting the same salary. 1
think some attention should be paid
to this problem also.

Really it is a matter of happiness
that one enactment was passed in
every State—the Shops and Com-
merical Establishments Act—in order
to regularise the working hours of
the workers working in shops. Dbut
there is no provision to protect their
services. They may be dismissed
without any notice and as their d:s-
putes cannot be referred io any ad-
judication machinery, those people
are unprotec.ed even after some Act
has been passcd here in order to
protect their interests. I think the
kon, Labour Minister wi)i advise the
States and also the Deihi State—i‘ is
under him—to make such a provis-
iun or to bring a n2w Ac!, so that
security of service may be given
to them,

About the contract syster, T
want to bring to the notice of the
hon. Minister that the contract sys-
tem is a source of exploitation,,
wherever this system 1s wotking.
When contract labour are crmip’oved
in a factory, even the minimum de-
cided wage is not given to them. If
a complaint is made and if the
factory inspector comes, their names
are not to be found in the factory
register. How can it be rectified and
corrected? If some factory inspector
comes and makes cnquiries over the
matter, the next day the employer
dismisses him and there is no pro-
tection to these workers. They have
no machinery before whom they can
put their grievances. I ara thankful
to the hon. Minister that one enquiry
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committee was formed, which en-
quired into the contract system in
coal mines and I heard that some
agreement has been arrived at bet-
wecn the parties there. Maybe if a
separate machinery is formed .in
order to enquire into.the defects of
this system, something may bec done
or the parties may come to some
agreement, so that these workers
will also be protected.

I want to say a few words about
industrial peace in the public sector.
So far as the private industries are
concerned, there is a machinery and
even if the matters are decided very
lately, those people have got some
machinery. But in the public sec-
tor, they can form only works com-
mittees. Moreover, in the works
committees, they cannot decide any
matter of an economic nature. How
can the grievances of the workers in
the public sector be redrcssed in this
way? If you cannot send them to ad-
Jjudication, 1 suggest that some mach-
inery may be evolved, because it is
under your hands. After all, under
the Industrial Disputes Act, re-
ference of the disputes to adjudi-
cation is in the hands of the Govern-
ment. If they think that it may
create some difficulty, they may not
refer it to adjudication, but my sug-
gestion is, some machincry over and
above that works committee should
be created, so that any matters which
remain unsettled in the works com-
mittee may be referred to that
machinery and some agreement may
be arrived at between the parties.

There is another thing. We put
some question in order to know hLow
many factories in the sugar industry,
textile industry and cement industry
have implemented the awards. Al-
though the figure is very small, I
see that there are 5o many factories
which have not implemented the
recommendations of the wage board
so far. The Minister while replying
told me that because of difficulties in
fitting in they have not so far im-
plemented the award. I want to say
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that similar difficulties were before
those factories which  have imple-
mented the awards. After all, how
long can this thing help the factories?
As I have suggested in the bsgin-
ning, the implementation machinery
should be effective and it requires
more implementation machinery, S0
thatt these awards and recommend-
ations may be implemented as early
as possible.

Then, as regards the sugar indus-
try, queries come from every part of
the country about the interpretation
of the rerommeudations made by
the wage boards. There is no
machinery which can interpret as to
what the wage boards meant by all
those things. Previously I put this
matter, before the Minister and he
also promised to consider this pro-
blem. My suggestion in this regard
is that a tripartitc committee be
formed here which may at least
interpret the queries coming from
other parts of the country, so that
the implementation may be made as
carly as possible. Because if the
queries are not replied to, the parties
will say, “Our queries have not been
replied to by the Ministry. How can
we implement the award?” So, I
hope the Minister will consider this
matter and try to create a tripartite
machinery in order to clarify the
points being sought by the parties.

Shri Prabhat Kar: Mr. Chairman,
Sir, we are thankful to the hon.
Minister for opening the debate on
this Ministry’s demands. It is a good
thing that the Minister for Labour
is also Minister for Employment and
Planning also. There is another
thing. Recently he has become the
leader of the forum of Socialist
action.

Shri Daji: Minister for Soctalism

also.

Sh-i M. K. Kumaran (Chirayin-
kil): It was in that capacity that he
spoke.
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Shri Prabhat Kar. So far as he is
concerned, we have got great respect
for him as an old trade union leader
and his sympathies are with the
working class. Whether inside the
House or outside, whenever he makes
any speech, he always manifests his
sympathy towards the working class.
But that is where he stops. I do not
know. Whenever you go and meet
him for discussion, he will be fully in
agreement that the employers are
creating difficulties. When you come
out you will come with this idea
that everything will be settled. But
once the file is sent to the secretariat,

it remains where it was. Perhaps
after a few days, vou think that
something will be done. But when-

ever he comes over here, he will say
he has got full sympathy for the
workers. It is not that I doubt his
bona fide,

Shri Nanda: I do not say hundred
per cent. compliance with his wishes,
but at leasy 85 per cent.

Shri Prabhat Kar: I have got no
doubt about his intention.

Mr. Chairman: He is talking of
that 15 per cent. only.

Shri Prabhat Kar: Take, for in-
stance, has opcning speech today.

17 hrs.

Frankly spcaking, 1 was wondering
whether we had got anything  left
now to be said. He has admitted
incrcase in production, he has ad-
mitted increase in productivity, he
has admitted low standard of wages.
But he has not said how the solu-
tion can be had. He simply placed
the problem that we wanted to place.
He admits the problem js thcre. He
always agrees with us on that. But
the question is not simply one of
placing the problem or knowing it,
how it is to be solved is the mam
thing so far ag the Labour Ministry
Is concerned. That is where, I am
sorry to say, we do not often get
anything from him.
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Shri Nanda: You make the sug-
gestions and I will deal with them at
the end.

Shri Prabhat Kar: Now, I do not
want to go into this matter, that the
wages are low. Over his speech I
think, to the Manufacturers’ Associ-
ation, there was too much of hullab-
aloo by no less a person than  Mr.
Tata that all these things are wrong.
I think he said that the wages are
high in comparison to all those per-
sons whether they be even agricul-
tural labourers. He talked about
wages being linked with productivity.
Here is one Mr. Sinha—of course, he
is not a labour leader—who have no
love for socialism, a spokesman of
the Tata group, forum of free enter-
prise, who says in an articl¢c that
the output per employee in 1951
was 121.5 and in 1958 it was 219.7.

Shri Nanda:
figures to mine?

Do you prefer his

Shri Prabhat Kar: What I am
saying is, this is what his counter-
part, the spokesman of the Tatas, is
saying. He has given the figures
showing the productivity of the
workers. What about the wages?

I nced not go into this matter of
the Wage Board. I am quite sure
that the concept of the 15th Indian
Labour Conference about the need-
based wage is still oniy a drearn, a
remote dream. I do not know whe-
ther in the Third Plan it is going to
be achieved, because so far as the
need is concerned it has to run with
the taxation policy of the Finance
Ministry as a result of which the
prices will go up. I am quite sure
that today, tomorrow or the day
after the tribunals working under
the present conditions will not grant
any need-based wage. Therefore, all
the wishes contained in this unani-
mous decision of the 15th Indian
Labour Conference will continue to
be a dream for years together.
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Apart from the wages, it has been
stated in the report that the wage
board as a machinery for settling
wage disputes and allied matters has
come to stay and will be extended
to new industries. If that be the
position I do not know why the
wage boards are not granting the
need-based wages. Stil] we are fight-
ing for minimum wages. There are
tribunals set up where we are dis-
cussing the minimum wage which is
less than the need-based wage.

Even on the question of setting up
of wage boards, when demands are
made they are not accepted. With
all the wishes expressed by the hon.
Minister, I expected that at least the
wage boards will be appointed be-
ctause they are not going to make any
immediate change as the wage
boards, as far as my knowledge goes,
give their awards usually after three
years. But that will create a psycho-
logical effect. The engincering wor-
kers have been asking for a wage
board. That has not been granted.
Samc is the case with newspaper
workers, bidi workers, iron ore wor-
kers and others. You agree with
the proposition that wage boards
should be appointed. You agree that
the wages are low. You admit that
production las increased. What &
the reason that you do not accept
the demand of the employces for the
appointment of wage boards.

As 1 said, awards are declayed by
the wage boards. If you look into
the history you will find that the
Textile Boarq was appointed on 30th
March 1957 and it gave its award on
2nd March, 1960, after a period of
three years. The Pay Commission
took three years to give its recom-
mendations. The Cement Wage
Board was appointed on 2nd  April,
1958 and it gave its award on  1st
March, 1960, after two years. In the
case of sugar they took three years.
The Jute Board was appointed in
Dcecember, 1959. I do not know
where they are. Hon. Members
sitting over there may be able to tell
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us the position. Similar is the case
with tea and coffee. Take, for in-
stance, the Industrial Tribunal which
was to give its award expeditiously.
On the wake of the strike by the
employees of the State Bank of India
it was appointed. It was foisted
against the will of the employees in
March, 1960. We are in June 1962
and we do not know where we are.
I am quite sure the Government have
not yet received the copy of the
award from the Judge. This is the
way industrial peace is tried to be
maintained.

You judge by the man-days lost.
In spite of oppression by the manage-
ment the workers do not think in
terms of strike. Simply because they
do not launch upon strikes man-days
are not lost and you feel that every-
thing is all right so far as industrial
relation is concerned. This state of
affairs, if it is allowed to continue,
in spite of all the sympathy of the
hon. Minister, will prevent us from
finding a solution to the problem.

On the question of implementation,
just now it has been said that even
today the award of the Textile Wage
Board has not been implemented in
many of the factories.

Shri Nanda: 96 per cent.

Shri Prabhat Kar: Even if it is 4
per cent. you can take steps against
them. How long has it taken for the
last 15 per cent? The same thing
happens with every award or agree-
ment. On this question of implemen-
tation of awards and agreements 1
must say that in spite of the Imple-
mentation Committee nothing has
been done. Things are going on ag
they are. I do not know what is the
position about the hotel workers in
Declhi who are on strike for the im-
plementation of the award. The
Punjab Nationa]l Bank case went on
for two years and at last an agree-
ment had to be reached after the
judgment of the Supreme Court
came. Then nothing could be done.
When workers go on strike and man-
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days are losy you say it is an illegal
strike. When after 2} or 3 years the
award of the Wage Board comes and
yet the implementation does not
take place, are not the workers justi-
fied in going on strike in spite of
our liking or not liking it? Do you
think the workers will continue to
agree to this type of administration
which is weak against the manage-
ment? These things, Sir, require to
be taken up.

On this question of implementation,
I do not know what stands in the
way of the Government prosecuting
the employer for not implementing
the award. The hon. Minister just
now gave some figure about prosecu-
tions. I do not know how many of
them are against the ranagement. I
do not know whether it represents the
total number including the manage-
ment and others.

Shri Nanda: Which figure?

Shri Prabhat Kar: TFigure about
prosecutions. You have given the
figure for prosecutions. Some pro-
secutions have been launched. I do
not know whether they are against
the employers or the employees or
both. It is found that generally no
steps are taken against the em-
ployers.

That is how we have felt. If we
try to find out, we will find that this
fs the state of affairs which needs to
be changed because wage is the most
important thing. If wages do not
commensurate with the rising cost
of living, you cannot maintain  in-
dustrial peace simply by extending
your lip-sympathy inside the House
or outside.

Then I would ask another question
on this question of cost of living. Why
has no new inquiry been made as was
agreed upon during the Second Five
Year Plan period that there will be
an inquiry into the family budgets of
the working class and a new working
class cost of living index will be con-
structed? All these figures have got
no meaning today. The 1939 base was
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converted into 1944; the 1944 base was
converted into 1949 and the 1949 base
was converted into 1951. This has got
no basis of reality. And on this the
hon. Finance Minister comes and tells
us that there is no rise in the cost of
living! For the last seven years by
magic you continue to bave
128 as a figure for the con-
sumers’ price index although, so far as
the ordinary people are concerned,
they find that the differcnce ig there.
This thing must not be allowed. No
doubt, dearness allowance is continu-
ing only in India and Pakistan. This
dearness allowance is iinked up with
the cost of living. Unless the cost of
living index has got a rational basis,
all these dearness uallowance and
wages will be a misnomer pure and
simple, because they will never com-
pensate for the rise in the cost of
living.

So far as the real wage is concern-
ed, the hon, Minister has given a
figure. He has said that there has
been a rise of 54 per cent.
during 1959-60. But what is  the
actual position if it is linked up with
1949 as the base? We find that in
1955 it was 1449 and in 1959 it has
come down to 123:9. Even if there is
an increase of 54 per cent., the real
wages of the worker have not gone up
to the standard, The real wages cf
the worker are still low in spite of
the fact that there is increase in pro-
duction, dividends and profits. It is
nat necessary to go into this because
the Reserve Bank statistics will give
you how exactly the profits and divi-
dends are increasing. There has been
nearly 69 per cent. profit during 1953.
The index of gross profit including
depreciation in 1958 was 168'7 taking
1950 as the base. So far as dividend
and production are concerned, if you
will look into the Reserve Bank sta-
tistics, vou will get all these things.
In 1955 the index number of indus-
trial production was 122:4 and in
1961 it was 182:'1. The hon Minister
has said that they are not to get the
full bencfit of the profit. I agree. But
what percentage will they get?
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Even today you cannot dream of the
need-based wage. We are thinking in
terms of the minimum wage. For
that we have to go on strike. If, in
spite of the increase in production,
nothing is done, simply agreeing will
not solve the problem. Here is the
paper cutting which says:

“Child workers of Delhi—
15 nP. for ten hours a day.”

Here is another saying:

“Timur's blood in his voins.
The blood of Timur flows in his
veins, only his name strikes no
terror: Bhisti’s 14-hsur day for
Rs. 1'50 to Rs. 2.”

This is the state of affairs so far as
the minimum wage is concerned. Even
for the minimum wage the cinema
workers in West Bengal had to go on
strike. You know that the notifica-
tion under the Cinema Wages Act was
held invalid. I would like the hon.
Minister to take note of it. It has
been hcld that the Labour Commis-
sioner and the Deputy Labour Com-
missioners are not indepcndent »er-
sons. This is a matter which is creat-
ing a very serious situation.

Coming again to the question of
reference to the tribunal, I do not
know when the hon. Minister said
that in the Sixteenth Indian Labour
Conference there was a certain
understanding. I do not know whe-
ther it has been circulated to all or
whether it is simply for the informa-
tion of the Labour Ministry that that
decision has been taken. But so far
as we are concerned, we do not know
exactly which are the norms under
which the cases are tn be referred.
What do we find ‘oday? Hoare you
want that produc‘ion should ccn inue,
that the workers sh~uld not go on
strike. We agrec the w -rkers should
not go on strik> Therefore, when
there are problems, how are they to
be solved? You say, conciliation
officer. The conciliation officer sends
you a report. If at the conciliation
stage it is settled, it is all right. But
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if it is not settled, how is it going to

be settled? Arbitration. The manage-
ment do not agree to it. Not only the
management, but even Governmeni do
not agree, Government do not agree:
in their own Departments for refer-
ence to arbitration.

The next procedure is tribunal.
There you screen. What you screcn
I do not know.

Shri Nanda: Screening is not with
reference to adjudication but withs
reference to recourse—by cmployers,
particularly—to courts,

Shri Prabhat Kar: In that case,
naturally, we expect that after con-
ciliation, in order to resolve the dis-
putc, in order to sce that no strikes
take place and that no man-day is
lost, it is essential that the matter
should be referred to adjudication,
and the matter ends there. But we
do not know why references are not
made. You refer case ‘A’ but do not
refer case ‘B’ which is similar to casc
‘A’ In the case of ‘A’ you say it is
a fit casc for adjudication, but in the
case of ‘B’ you do not say so. It is
sirange.

This has happencd in many cases.
I can tell you that in dealing with
banks I have seen cases which have
been refused. In one case—I do not
know—the pressure of the employer
might have worked there. In another
case, where we have won in  the
Supreme Court, in spite of that no
reference has been made. In the case
of a bank, where there are two ca-es,
one is referred and the other is not
referred, although both are of the
same nature. Not only in the banks,
everywhere these things are going on.
I do not know whether it is the pres-
surc of the management which work-
ed. I would say it works in some
cases.

I would draw attention to one care,
the Andhra Bank, where an agree-
ment was reached. It was violated.
We met the Labour Ministry. They
agreed. A letter was written ‘o the
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wonciliation officer to meet the
management, Then there is a
telegram:

“Bank management received
some communication from conci-
liation officer on Wednesday and
is feeling panicky. Details of
communication or  reply of
management are not known.
Management seems to be trying
to influence Labour Minister.
Please take expeditious steps re-
garding our case.”

This is on one day. The next day
comes ancther telegram that the
Assistant Manager, R. V. Narasimha
Rao is coming to Delhi with the
brother of a Member of Parliament
belonging to the ruling party—-I am
not reading his name, it is not neces-
sary—to influence the Labour Minis-
“try.

Shri D. C. Sharma (Gurdaspur): 1
think you should not make such
allegations.

Shri Prabhat Kar: I am not giving
his name.

Dr, Melkote (Hydcrabad): Those
documents are cmanating from the
members of your own party, not
from the Government.

Shri Prabhat Kar: I am prepared
to place it before the House. And it
is a document of the Posts and Tele-
graphs  Department. There is no
mcuaning in making an insinuation.
And the net result is that the ref -
ence was not made. I am preparcd to
give the time and place when this
mecting had taken place. And af‘cr
that the reference was not made. It
is no good making an insinuation.

I do not know why the references
are not made. Making a reference
means an attempt to resolve the dis-
pute. But these references are not
made. This is nothing very peculiar.
Tt should be done because....
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Shri Nanda: I would like to deal
with all those cases which hon, Mem-
ber has in mind regarding refusal to
refer to adjudication, and the grounds
for that, I am prepared to do it. The
principles which govern the reference,
whether to agree or no‘ to agrez, are
the same for all. If they have not
been disclosed to the hon. Member, I
am prepared to read them out in the
House.

Shri Prabhat Kar: I am not deal-
ing with any individual case. But I
am just bringing these things to the
hon. Minister’s notice, Today the
hon. Minister is interested in resolv-
ing disputes. We are interested in
sceing that manpower is mnot lost.
Conciliation fails. The other way is
adjudication, arbitration.

Shri Nanda: Herc is the offer to
cxamine cach case where reference
has been refused and see whether it
is properly refused or not.

Shri Prabhat Kar: [ have said that.
What I am putting up is a question of
policy: not individual cases. I shall
deal with them outside the House,
with you. I am just puiting it up
that the policy should be that more
and more cases should be referred to
adjudication, It has bcen stated that
we are svccessful in screening. I do
not know how many cas>s are pend-
ing before the Supreme Court. Even
these days, in the Vacation Bench of
the Supreme Court, 50 per cent. of
the cases that are admitted_deal with
industrial  matters. You talk of
screening,  You talk of c:de of dis-
cipline. You say all these persons
are agreeing. Today, if you go and
sec, in the Supreme Court, even in the
Vacation,—they sat day before yes-
terday; again they will be sitting on
the 12th—50 per cent. of the caces
are industrial disputes. Conciliaticn,
adjudication, Supreme Court, delay of
the wage board, in the mean time,
some writ applications in the High
Court: is this the solution for indus-
trial disputes particularly regarding
wages when, today, you are racing
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with—I do not know whether we will
be able to cetch up—high prices? This
is the problem before us. I am quite
sure the hon. Minister is really sym-
pathetic, who admits the fact and is
atill ¢rying to find out exactly how
these problems are to be solved. That
is more important. Because, today.
you cannot keep the workers simply
by saying, any way leave it, all the
prosperity should not go to you. This
cannot be done. On the other hand,—
excuse me—because of high pricss,
cven furniture allowances have boen
increased. Here, in the Hindustan
Times, it has been said that for
Cabinet Ministers and Ministers of
State, the allocation has been raised
from Rs. 28,000 to Rs. 32,000 and this
is presumably done in view of high
prices. If for furniture, there is in-
creasc, I think it is legitimate on the
part of the workers to claim increase
as ecarly as possible in their wages, to
which the hon. Minister agrees, For
that, the procedure will have to be
taken.

Coming to the next point. 1 wll
only touch the employment position.
He admits that so far as the employ-
ment position i¢ concerned, it is not
so rosy. He has said that and herc is
the report about the problem of un-
employment among educated opersons
—it is in the report part II—it s
admitted. What is to be done? What
has the hon. Minister got to say?
Simply this increase in population. T
may just remind him tha! those who
are workers today, were all born
before India was Independent. Those
who were born after 1947 have not
yet joined that band of unemploycd
persons. They are yet to come. Al
these persons were there. It is not
simply after Independence, the poou-
lation problem has develop>d. That
will have to be tackled. Today, along
with unemployment, rationalisation
and retrenchment is coming up. You
are giving some emnlovment. At the
same time, rationalisation is there.
Retrenchment is there, on one plea
or the other. You give emvlnyment
to one; at the same time, you un-
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employ two persons. This is the pro.
blem which is facing us. We want
proper answer from the hon, Minis-
ter as to what is to be done about
this.

I would end up with one remark
about a very serious thing which has
happened. A worker appeared before
the Wage board—Jute wage board.
On the next day, he was called by the
Labour officer and for 15 davs his
trace could not be found out,

Shri Nanda: Labour officer?

Shri Prabhat Kar: This worker who
appeared before the Jute wage board.

Shri Nanda: Who kidnapped him?

Shri Prabhat Kar: He was called by
the Labour officer. Since then he was
not traced.

Shri Nanda: Labour officer of the
mill or the Government?

Shri Prabhat Kar: Labour officer of
the company. After 15 days, his body
was found in a railway compartment
in a trunk, both hands and feet tied.
1 do not know if this be the fate of
workers who appear before Wage
boards and give certain things ab ut
the management, if this state of things
continue in the year 1962, what is to
be donme.

Shri N. Sreekantan Nair (Quilon):
Year of grace.

Shri Nambiar: God alone can save.

Shri Prabhat Kar: We do not know
what can be done, what should be
done, whether the workers can expect
any justice now at the cost of their
life.

I have dealt with the wage structure
position and the position regard'ng
tribunals. I hope that in regard to
this basic problem, wi'h which the
workers are faced today, the hon.
Minister will give us a suitable reply,
not simply a reply just exoressing
sympathies, but a reply which will
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give a practica) solution. He huas re-
ferred to man days lost and said that
the code should be observed arc¢ all
that. So far as we on this side are
concerned, we can guaraniee tha:,
provided the employees and workers
are given their proper wages and a
speedy settlement of their di:p-ites is
assured.

Mr. Chairman: Hon. Membher may
now move their cut motions relat'ng
to the Demands under the Ministry of
Labour and Employment subject to
their being otherwise admissihle.
Superannuation of skilled workers in

engineering and heavy industries

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and Em-
ployment be reduced to Re 1.
(48).

Need for security of employment while
effecting modernisation and rationa-
lisation in industries

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be rcduced to Re. 1.
(49)

Introduction of secret ballot system to
ascertain majority support of wor-
kers to recognise a Trade Union

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced to Re. 1.
(50)

Policy towards IN.T.U.C,

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Fmployment be reduced tc Re. ).
(51)
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Adjudication of disputes in Industries
Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced to Re. 1.
(52)

Application of Code of Conduct to
employees

Shri Warior: 1 beg to move.

That the demand wunder the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(53)

Utility of the Gorakhpur Labour Or-
ganisation

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced to Re. 1.
(54)

Nomination of representatives to In-

ternational Bodies and Conferences
like I1.L.O.

Shri Warior: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced tn Re. 1.
(55)

Non-employment of Scheduled Castes

and Scheduled Tribes candidates
wherever possible

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced tc Re. 1.
(56)

Refusal to refer disputes to adjudi-

cation
Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced to Re. 1
(57)
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Delay in getting the awards and
agreements implemented

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced tv Re. 1
(58)

Need for proper utilisation of agricul-
ture labour in the Third Five Year
Plan

Shri Sivamurthi Swami: 1 beg to
move:
That the demand under the

head Ministry of Labour and
Employment be reduced by Rs. 100.
(7

Failure to encourage co-operative

labour organisation

Shri Sivamurthi Swami: 1 be to
move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(8)

Need to allocate sufficient funds to en-
sure the success of arbitration pro-
ceedings under section 10A of the
Industrial Disputes Act, 1947

Shri N, Sreckantan Nair; | beg to
move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(9)

Need to provide employment to agri-
cultural labour during summer
season

Shri Sivamurthi Swami:
move:

I be to

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(10)
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Need to provide employment to the
employees of Sea Island

Shri Waridor: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(11)

Need to take steps to expedite imple-
mentation of the Working Journa-
lists Wage Board

Shri Warior: I beg to move:

That the demand wunder the
hcad Ministry of Labour and
Employment be reduced by Rs. 100.
(15)

Working of Industrial Disputes Act
Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(16)

Need for insticuting a specialised judi-
cial cadre to man the Labour Courts
and Tribunals

Shri N. Sreeyantan Nair: I beg to
move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(59)

Need for establishing special Labour
Bench in all High Courts and in the
Supreme Court manned by judges
who are conversant with the modern
trends of Labour—Capital relation-
ship

Shri N. Sreeyantan Nair: 1 beg to
move:

That the demand under the
hcad  Ministry of Labour and
Employment be reduced by Rs. 100.
(60)

Wage
labour

Shri Prabhat Kar:

That the demand under the
head Ministry of Labour and

policy regarding industrial

I beg to move:
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Employment be reduced by Rs. 100.
(61)

Wage policy regarding agricultural
labour

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(62)

Need for appointment of a Wage
Board for engineering industry

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(63)

Need for appointment of Wage Board
for Press workers

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(64)

Need for increase in minimum wages
of workers

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(65)

Failure to safeguard the economic in-
terest of the workers in sweated
labour

Shri Prabhat Kar: 1 beg to move:

That the demand wunder the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(66)

Delay in Wage Board enquiries
Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(87)
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Delay in publication of the Bank
Award

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(68)

Delay in enforcing industrial laws in
public sector steel industry

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(69)

Need for sctting up more Labour
Courtg

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(70)

Working of E.S.I.
Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(1

Need for caxtension of E.S.I scheme
to workers in Hooghly District in
West Bengal

Shri Prabhat Kar: I beg to move:

That the demand wunder the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(72)

Need for extension of E.S.I. Scheme
to the whole of West Bengal’s in-
dustrial area

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(73)
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Need for extension of E.S.I. scheme
to the families of workers

Shri Prabhat Kar: [ beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(74)

Need for hospital facilities to the
workers under ES.I. scheme

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(75)

Need for hospital in  West
under E.S.I. Scheme

Bengal

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(76)

Need to give proper medical facili-
ties to workers under E.S.I. scheme

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
M

Need for increase in Employers’ con-
tribution to the E.S.I. scheme

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(718)

Failure to reconstruct the cosumers’
price index on the basis of new
studies in the working class faimly
budget

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(79)
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Defect in computation of working
class consumers’ price indices

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(80)

Need to introduce secret ballot sys~
tem for recognition of Trade Unions

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(81)

Failure to extend schemes for labour’s
participation in  management to
more industries

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(82)

Failure of workers’ education scheme
Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(83)

Failure to get the Textile Wage
Board's award implemented in all
the Mills

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(84)

Functioning of the Conciliation Officers
Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(85).
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Need to improve the working of the
Labour Directorate

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(86)

Need for better security measures in
mines area

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(87)

Need to check the growing unemploy-
ment in the Country

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(88)

Need to improve the working of
Employment Exchanges

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(89)

Need for more Employment Exchanges
particularly in the new industrial
areas

Shri Prabhat Kar: I bez to mcve:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(90)

Need to give the benefit of enhanced
dearness allowance to industrial
workers

Shri Warior: 1 beg to 'move:

That the demand under the
head Ministry of Luabour and
Employment be reduced by Rs. 100.
(85)

Need to give the benefit of allowance
to workers consequent upon Delhi
being declared ‘A’ Class city

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(96)

Failure to implement the provisions of
the Minimum Wages Act in certain
Industrial Establishments in Delhi

Shri Warior: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
97)

Need to provide recreational facilities
to the workers of industrial estates

Shri Warior: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(98)

Need to adjust the timing of the dis-
pensaries under the Employees’
State Insurance Scheme so that the
workers may be able to get proper
benefit from the scheme

Shri Warior: I beg to move:

That the demand  under  the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(99)

Need to implement the scheme of
workers’ training properly

Shri Warior: I bug to move.

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(100)

Failure to look after the interests of
the workers in the Industrial Estate
at Okhla

Shri Warior: 1 beg to move:

That the demand under the
head Ministry of Labour and
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Employment be reduced by Rs. 100.
(101)

Failure to introduce and evolve
rationalised pay-scales for industri-
al workers in private establishments
especially in industrial estates

Shri Warior: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(102)

Need for increase in the minimum
wages of industrial workers in view
of the rise in prices

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(103)

Neced to encourage workers’ co-opera-
tive enterprises in industrial estates

Shri Warior: 1 beg to move.

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(104)

Fuilure o take action against the fac-
tory owners in industrial estates of
Delh; who do mo allow their wor-
kers to get the full benefit of train-
ing opportunities offered by the
Government

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(105)

Worsening of living conditiong of the
agricultural labourers

Shri P. Kunhan: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(108)
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Need to provide employment to unem.-
ployed agricultural labourers

Shri P. Kunhan: I beg to move:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100
(109).

Situation arising out of Calcutta High
Court recent decision in cine em-
ployees vs. cinema owners in West
Bengal that the Labour Commission-
ers and Assistant Labour Commis-
sioners are not independent persons

Shri Prabhat Kar: I beg to move:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100.
(110).

Need for providing loans from Provi-
dent Fund for ailments where Em-
ployees’ State Insurance scheme is
not operating

Shri Prabhat Kar: I beg to move:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100.
(111),

Need for appointment of specialists
under Employees’ State Insurance
for occupational diseases

Shri Prabhat Kar: I beg to nove:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100.
(112).

Failure to procure speedy relief for
the workers who have mot received
wages for months
Shri Prabhat Kar: I beg to move:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100
(113).

Failure to provide houses to various
industrial workers
Shri Warlor: I beg to move:

That the Demand under the
head Ministry of Labour and Em-
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ployment be reduced by Rs. 100.
(114) :

Need for effective steps againmst em-
ployers for violation of wvarious
labour laws

Shri Prabhat Kar: I beg to move:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100.
(115).

Failure to look into the increasing
number of labourers falling victims
to T. B. for want of proper and ade-
quate measures omn the part of
management at Jhinkpani Cement
Works in Bihar

Shri H. C. Soy: I beg to move:
That the Demand under the

head Labour and Employment be
reduced by Rs. 100, (36).

Failure to look into the physical and

mor xploitation of the adivasi
labour®s in Bihar, West Bengal and
Orissa  hy wcrupulous labour
agents, A

Shri H. C. Soy: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (37) -

Need to look into claim of the labour-
ers of I.C.C. Ltd. (Lopso Kynite
Quarries) for getting the same gra-
tuity as provided for the labourers
of the same company at Mosabani
Copper Mines

Shri H. C. Soy: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (88)

Need for Labour Cooperatit;es to pro-

vide employment to all skilled and
unskilled labourers

Shri Sivamurthi Swami: 1 beg to
move:

That the Demand under the
head Labour and Employment be
reduced by Rs 100. (44).
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Failure to provide employment to
educated persons and skilled and
unskilled labourers.

Shri Sivamurthi Swami: I beg to
move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (45),

Need to constitute Wage Board for
non-coal-mine workers, especially
of iron-ore, manganese etc.

Shri Warior: 1 beg to move:

That the Demgnd under the
head Labour and Employment be
reduced by Rs. 100. (91),

Need to expedite the work ot  the
Wage Board for rubber plantation.

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (92)

Need to review the implementation of
the various Wage Boards recom-
mendations.

Shri Warior: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (93)

Need to constitute Wage Board for
engineering industry

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs 100. (94)

Need to extend the benefits of the
Workmen'’s Compensation Act to
agricultural sector

Shri Warior: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs, 100. (116).
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Inadequate medical facilities in plan-
tations gnd other industrial under-
takings

Shri Warior: 1 beg Lo move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (117)

inadequate medical supervision in
plantations by District Medical au-
thorities concerned

Shri Warior: 1 beg o move:

That the Demand wunder the
head LaBour and Employment be
reduced by Rs. 100, (118)

Unsatisfuctory state of  affairs  in
E. S. 1. dispensaries

Shri Warior: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (119)

Need to provide more muternity
wards in plantation hospitals

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment he
reduced by Rs. 100. (120)

Need to take steps to stop all kinds of
unilatera] procedure and punish-
ment of employees without consult-
ing recognised trade unions

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (121),

Need for making attendance of em-
ployees or their  representatives
compulsory in conciliation meetings
called by Labour Officers

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (122)
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Unsatisfactory working of plantation
labour inspectorates at Kottayam,
Keralg State

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment be
reduced Rs. 100, (123)

Need to introduce a minimum bonus
scheme on the basis of the principle
of deferred wages

Shri Warior: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100, (124).

Need to constitute a Wage Board for
the Beedi and Cigar industry

Shri Warior: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100, (125).

Need to expedite the implementation
of decasualisation scheme in all
major ports

Shri Warior: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (126).

Need to introduce a nation-wide un-
employment relief scheme.

Shri Warior: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100, (127).

Need to enforce safety measures in in-
dustrial undertakings
Shri Warior: I beg to move:

That the Demand under th;
head Labour and Employment be
reduced by Rs. 100, (128).

Need to take legislative measures to
introduce a system of gratuity for
workers in all organised industries
including plantations

Shri Warior: I beg to move:
That the Demand wunder the

head Labour and Employment be
reduced by Rs. 100, (129)
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Working of the evaluation and im-
vlementation machinery

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (130)

.Need to provide houses for plantation
workers

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs, 100. (131)

Need to provide sufficient supply of
water especially for drinking pur-
poses for plantation labour

Shri Warior: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100, (132).

Need to set up g National Wage Board
for Beedi and Cigar industries

Shri P. Kunhan: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs, 100. (133)

Need for implementation of  the
scheme of minimum wages for agri-
cultural labourers.

Shri P. Kunhan: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs, 100. (134)

Failure to evolve wage structure for
Match Factory workers in  the
Southern Region

Shri P. Kunhan: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (135)

Need to improve living conditions of
Tile Workers in Southern Region,

Shri P. Kunhan: I beg to move:

That the Demand wunder the
head Labour and Employment be
reduced by Rs, 100. (138)
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Failure to implement the scheme of
minimum wages for handloom
workers.

Shri P. Kunhan: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs, 100. (137)

Failure to solve labour disputes
through discussion and arbitration

Shri Sivamurthi Swami: I heg to
move:

That the Demand under the
head Other Revenue Expenditure
of the Ministry of Labour and
Employment be reduced by
Rs.100. (46)

Need for opening technical schools in
all talukus of the country to train
the personnel for each branch of
technical work

Shri Sivamurthi Swami: I beg to
move:

That the Demand under the
head Capital Outlay of the Minis-
try of Labour and Employment
be reduced by Rs. 100. (47)

Mr. Chairman; These cut 1notions
are now before the House,

Shri B. J. Singh.
An Hon. Member: He is absent.

Shri Priya Gupta: This ig a subject
before dealing with which I  would
express a personal reaction. In our
family set-up. we used to say in our
childhood that the mother controlled
the family and(her pious desires and
orderg were carried out by the mem-
bers ot the family. But nowadays we
are in a society where the educated
wives are superseding the desires and
orders of the mother. This ig the re-
action I want to give, because the
Labour Ministry has issued certain
circulars but the other administrativa
Ministries are not willing to carry
them out. They turn up and say that
they cannot be carried out

I would like to give only two illus-
trations. Sometime in the past the
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Deputy Chief Labour Commissioner
(Central) told all central trade unions
and railway unions that failure to give
the increments due on certain dates to
the Centra] Government employees on
the part of the employers would cons-
titute a breach of the provisiong of the
Payment of Wages Act, and action
should be taken against the officers
concerned. ] do not know how the
Ministry of Railways and other Minis-
tries also kept quiet on it, We have
been writing to the Deputy Chief La-
bour Commissioner repeatedly about
these violations concerning stoppage
of increments due, but no action was
taken. One fine moming, we found
that the provision of the Payment of
Wages Act was amended to cover the
shortcomings of the railway officers
and other employers. This is one illus-
tration,

Again, sometime in the past, we
wanted to know from the Ministry of
Labour as to what wag the criterion
for fixing the wage of casual labour—
a very nice word, °‘casual’ labour—
obtaining on the railways. The Rail-
way Board said that pay is fixed undcr
the provisions of the Minimum Wages
Act. We said, ‘All right. Very nice".
But for the purpose of fixation of
wages under the Minimum Wages Act,
the competent authority was who?
The District Magistrate or  Deputy
Commissioner of an unregulated Dis-
trict. In the Gazette and certain cir-
culars, the designationg of such casual
labourers and their rates of pay arc
also announced. I put a question ‘o
the Labour Ministry. Does the gang-
man, does the trolleyman, does the
pointsman, do these designations also
appear in the Gazette and circulars
and in the decisions of the respective
district magistrates or deputy com-
missioners of the districts concerned,
and have their pay been fixed accord-
ing to the decisions of the district
magistrates under the provisions of
the Minimum Wages Act? No. So, I
told them frankly: you are the em-
ployer; you say this is the puy vou
can afford to give your trolleyman or
gangman, but do not take the camcu-
flage or the garb of sanctity and
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befool the public and the trade unions
that you are doing it under the provi-
sions of the Minimum Wages Act. On
the 7th August last year, thig provi-
sion of the Minimum Wages Act has
also been amended to save the rail-
ways.

So, I gave you the reaction that the
mother is not controlling the family,
but it is the educated wife that has
taken the place of the mother and is
superseding the desires and wishes of
the mother.

I have gone through some of the
juggleries of the figureg and statistics,
and ] can express my reaction like the
reaction of the patient to the doctor.
The doctor comes with the patholu-
gist’s report, he takes the radiograph
of the heart, cardiology and all that
sort of thing, but then the patient
knows what his disease is. In the
past. when these scientific instruments
were not available, by  feeling the
nadi they could find out what the
difficulty with the patient was. Simi-
larly, I do not believe in the jugglery
of statistics, but T know that I cannot,
as a ‘labourer, maintain my family,
that I cannot get an ordinary, mini-
mum square meal, that I cannot afford
to save my family from winter and
summer by providing the minimum
requirements of clothes, that I cannot
impart education to my children, that
I cannot have a house, even a smail
one, to reside in. This is what I can
understand about the wages given ta
me. I am talking of minimum re-
quirements, not about luxuries, not
about lipstick, rouge and pomuaae for
my wife. That is the way we also re-
presented before the Central Pay
Commission which unfortunately to
our ill-luck, though manned by per-
sons of the highest calibre, by the
cream of the intelligence of this
country, could not serve our purpose
Their hands were tied. They said
they could not go bevond the terms of
reference. The terms of reference
were Wrong.
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I told the Chairman one thing.
Suppose Dr. B. C. Roy, a renowned
doctor, and also Chief Minister of
West Bengal, while attending the Con-
gress session, goes to a village, and a
villager at a very long distance desir-
es that his son, who is suffering from
protracted illness, should be examined
by D. Roy, and approaches him, and
Dr. Roy also agrees. Unfortunately,
conveyance ig not available, and the
patient on the way narfowly dies, and
the mother is not able to fulfil her
desire of secing fhat her child is
atetnded to by the renowned doctor.
Similarly, this Pay Commission, with
the best of brains-¥rom the side of
economics, philosophy and cultural
advancement, with men like the late
Dr. Siddhanta—two other = Members
are today Mcmibrs of Parliament, ana
one lady is #lso in the Cabinet—with
such good people, they could not deli-
ver the goods so desired by them and
so desired by us because the convey-
ance was not available. that is, the
terms of reference pinned them down.
And then, unfortunately, they also
curtailed some of our amenities which
were existing, and willingly  or un-
willingly, it is going to be implement-
ed. This ‘  the question about the
wage board.

Now, about dearaess allowance, I do
not understand what chidiya this is,
but I have heard people saying that
dearness allowance cannot continue
for months and months, years and
years, it is rather an index of the
failure of the Government to put the
cost of living index at  par. This
dearness allowance has also  been
camouflaged by putting a part of it in
the pay structure A labourer before
the Second Pay Commission wag get-
ing Rs. 30 plus Rs. 45 plus Rs. 5, that
js Rs. 80 in all. and under the second
pay commission he is getting Rs. 75
plus Rs. 10, that is Rs. 85. This dear-
ness allowance is placed before the
public. In a way they have done so.
The Government of India say that
they appointed a Commission and
everything was decided by the Com-
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mission and that they were following
the decisions. They were not at fault.
They are very good servants. They
have impressed the public against the
labourer, who say, ‘our goods have not
been delivered to us’. This is an un-
fortunate chapter in the history or
India in its present context.

Regarding dearness allowance, the
decision was that if the cost of liv-
ing index went on rising, it will be
given on some ad hoc basis. A tribu-
nal will be appointed and if the tri-
bunal finds that the ad hoc dearness
allowance is above the requirements
it will be curtailed and if it is less
then it will be increased. Today the
position is that the Central Govern-
ment employees can claim 17 months’
arrears of dearness allowance but
that has not been given to them.
Neither has a tribunal been get up for
them.

Then. regarding the cost of living
index. I am not an economist, 1 re-
present ondinary labour. But the
house rent has shot up from Rs. 9 to
Rs. 18 and from Rs. 5 to Rs. 10, just
on the eve of the implementation of
the Second Central Pay Commission
recommendations.

May I put a question to the Labour
Minister whether the machinery which
calculated the cost of living index
knew that the workers who were
given an icrease in D.A have also
an equivalent drainage in the shape
of doubling of the house rent, and
whether that machinery took  this
amount for calculating the commen-
surate increase in the D.A. of the em-
ployees? That is my question.

Regarding the settlement of dis-
putes, many courts are there; many
High Courts are there; many labour
courts are there and many Labour
Commissioners are there. Every-
thing is there.

1 have known about the Regional
Labour Commissioners whether at
Calcutta or Dhanbad. Within the
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jurisdiction of the Northern Railway
Union or the N.F. Railway Unionfi
whenever the provisions of the law in
respect of the Factories Act, of the
Payment of Wages Act or in respect
of other Acts, are violated by the
officers, e¢ven afier repeated refer-
ences by the labourers themselves and
the Unions, they failed to get any
reply. The matter was referred to the
Labour Commissioners, They said:

s &ifaqg, 29Iy 2q Fy AR ar
gfuawv T8 &

1 will not mention the name. They
say, We are not entitled to interfere
with the Central Government em-
ployees.’

In a strike conciliation in Gorakh-
pur, one of the Conciliation Officers
came there, 1 do not want to men-
tion the name. When he came to
Gorakhpur station, I said, ‘Well, you
have come unfortunately to conciliate
in a dispute between one Government
employec and a Government officer.
1t is npot a sugar mill, where the
manager would come and receive you
at the station, even though you may
be getting only Rs 500 and the Gene-
ra] Manager is getting Rs. 5000. Here
it is government machinery and the
man in charge getting Rs. 2,000 will
not care for you like the other Gene-
ral Manager get'ing Rs. 4000. This is
a dispute arising between the Gene-
r-' Manager and the Railway Union
and you are the Conciliation Officer
drawing Rs. 500. Your status is very
low and you would not have the cour-
age to do the right thing The
Railway Minister at the top will talk
to the Labour Minister at the top.
Anj your grandfather—I do not mean
it in the bag sense—will catch you
by the ear and put you right. What-
ever the General Manager wants to
be done will be done.’” That came true
of the strike notice of 1956. This
Conciliation Officer could not do any-
thing.

I would now refer to one Dhushy-
anta-Sakuntala’s part, Shri Jagjivan
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Ram was then the Labour Minister.
There was mention of the time lag
between the labour commissioner an-
nouncing whether or not he had ac-
cepted or rejected the points and the
Labour Minister having suggested to
the trade union representatives in
these terms: the country has become
independent, 1 will keep it in mind; I
am also an Indian as you arc and I
will feel for it. But when bechari
Sakuntala lost the ring, Dhuslyanta
could not recognise her. The labour
commissiontr took shelted under the
provision of slackness of time. You
can see this unwillingness in 1956-5T7.
That is the tragedy.

Mr. Chairman: The hon. Member's
time is up.

Shri Priya Gupta: Now, the PNM—
permanent negotiating machinery.
Some friend said just now that the
Supreme Court Judges were mostly
busy with  labour disputes, Seeing
these things in 1951, the blessed Rail-
way Minister who was very good,
Shri Gopalaswamy Ayyangar talked
with Shri Jayaprakash Narayan, the
Railway Federation President and
said; let there be a marhinery to re-
solve the disputes instead of going to
the court of law for each case. The
Labour Minister may kindly examine
all the disputes that have come up
before the negotiating committees. All
the disputes have arisen out of failure
on the part of the General Manager
to apply the rules laid down by the
Railway Boarq or the failure of the
subordinate officers to follow the di-
rectives given by the Gencral Mana-
ger or the Railway Board.

Mr. Chairman: The hon. Member's
time is up.

shri Priya Gupta: In finishing, 1
may tell you that this that the PNM
was thought of and agreed to Letween
these two people, There were to be
three tiers: one was at the zonal level.
They have meetings at the district
level and with the general Manager.
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The second was at the Railway Board
level. The third was the Tribunal.
That tribunal never materialised.
Even when we have agreements in the
PNM it is being knockeq down
and not alloweq to be implemented.
On the top of that, Governinent wants
that there should be consciousness
among the labourers und industrial
peace and so on.

I come to the DAR—discipline and
appeal rules. The hon. Minister said
in one of his speeches while reply-
ing to Shri Samanta on the Factories
Act Amending Bill that the same man
could not be the charge sheeting
officer, enquiry officer and punishing
officer. Am 1 correct, Mr. Hathi?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): You can gv or ug you
like.

Shri Priya Gupta: This has not been
followed by the Railway Administra-
tion in the DAR procedure. Again,
when you come to this it is a question
on the top, of one grand father talk-
ing {o another and just not taking
notice,

Mr. Chairman: The hon. Mcember's
time is up.

Shri Priya Gupta: I am coming to
the black labour Bills which have
been a'tempted in 1930 to finish the
trade union rights of the railwaymen.
They have tried and failed. Now, they
have taken up another course. They
have come to the Whitely Councils
scheme. Why? 1 can tell you the
reason, The representatives of the
Government of India, along wi'h the
represcentatives of the employers and
of labour, alsp sit at the conferences
of the ILO at Geneva There is great
order gnd decorum there, ang there
are rules made in regard ‘o the trade
union rights. So, any curtailment of
the trade union righ's over here will
reflect there, and therefore, the face

JUNE 6, 1962

for Grants 3932

of the Government of India and their
representatives will be down. There-
fore, indirectly, {0 make the things
ineffective to the trade unions, to
make the trade union rights ineffec-
tive, they are attempting to do more
harm to us by introducing the Whitely
Councils scheme, against the will of
the people. That cannot be {vicrated
in certain set-ups of labour today.

Mr. Chairman: The hon. Member
should conclude now,

Shri Priya Gupta: I will finish my
speech after saying a few words
about the public undertakings. Take,
for instance, the Bhilai sitc: plant
where the certified standing orders
which should govern the service con-
dition; and other things regarding
labour have not yet been implement-
ed. Regarding housing anq the pen-
sion scheme and other aspects, the
position is very sad. 'ihe pension
scehme was forced on the labourers.
I can say that up-to-date 90 per cent
of the pension optees have not go*
their pension. Just see the system
of giving the widows a pension. 1
have learnt that the form for filling
up the dctails in respect of the
widows is still under print! The peo-
ple have retired and their wives

" AT T |

Now. take the question of labour
participation in management. It is
an indirect way of making labour
participa.e in the management, or
making labour a partner; it is like
giving the dog a bad name and Kkilling
it with the threat of intimidation and
other things. That is how partici-
pation of labour in the management
of industries is offered. If this be
the end in view, what will happen?
Many things may appcar good and
nice on paper. But it is the man
insile who really understands the
difficulties ‘hat face labour, such as,
for instance. a girl of 12 year; becom-
ing a widow at the age of 13 and 1ll
her heart’s cravings being camouflaged
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in the name of Tyag and Titiksha.
Very good things can be told before
the public to the effect that such
things are done for the purpcse of
promoting labour welfare, but the
burning heart of the ladies can alone
tell the true sense of the things. Simi-
larly, things relating to labour are
presented. I do not know how, 1
would only tell the Labour Ministry
and the Government of India that if
they do not hold the reins strongly
on hand, all the pious desires and de-
cisinos will be thwarteq by the exe-
cutives of other Ministries and by the
employers in the public angq private
jindustries in their establishments to
the detriment of labour.

I may now cite onc instance. In
Shillong, the employees of the Ac-
countant-General’s office have been
complaining and sending telcgrams
against the autocratic attitude and
the provocative measures adopted
against them. The things have come
irue. I have followed this thing and
1 learn that about hundreds of men
working there have been punished
anq penalised for certain  alleged
offences. I can tell you :hat if they
arc taken to be offences at all, thev
are such things which warrant a
simple admonition and not anything
more than that.

Mr, Chairman: The hon. Member’s
time is up.

Shri Priya Gupta: I am finishing. T
can assure you that labour wil] offer
its full co-operation, but I desiie that
the words in the law must not be
such that you keep anything betwecn
the lines ang thus no* implement mea-
sures in the cause of labour.

Dr. Malkote: Mr. Chairman, Sir, let
me at the outset welcome thne Minister
of State, Shri Hathi, who has joined
the Labour Ministry to strengthen the
hands of the Labour Minister. I wish
him well and offer my co-operation to
him. At the same time, it is my duty
to ~~mpliment the ex-Deputy Minister
of Labour, Shri Abid Ali, who, con-
sidering those times and those cir-
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cumstances, did his very besi without
fear or favour. It was a Herculean
task, which he discharged very well
Let me also at the very outset congra-
tulate the Ministry of Labour for the-
excellent work that they turned out in
the country since independence. If
today we have got to judge the labour
policies, we should go back and see
what has happened in the country
during these 15 years. We are today
discussing the budget after the third
general elections and in the second.
year of the third Plan.

17.51 hrs.

[MRr. DepuTY-SPEAKER in the Chair.)

I certainly congratulate the Minis-
try for what they have done in many
fields affecting lobour and it is to their
credit today that the man-hours lost
has come down to the minimum. That
only shows that labour today is
better off than what they were before.
Otherwise, there would have been
greater discontent. But even so, we
have lost 45 lakh man-hours. It means
that about 1000 workers in about 15
factories, costing about Rs. 22 crores
of investment, arc lying idle during
the whole yecar. A poor country like
ours can ill-afford to allow 15 or 16
factories to lie idle throughout the
year in that particular manner, when
the foreign exchange component is
hitting us fo hard. Apart from that,
the production that these 15 factories
would have given for the welfare of
the country would have gone far to
satisfy the needs of the common man.
It is, therefore, a matter of concern
for us that we have lost about 45 lakh
man hours even today. That should
come down to the minimum.

If we turn to what is happening in
other parts of the world, one can
realise that certain things arc occur-
ring and people are getting more and
more worried as to the development
and progress that our country is mak-
ing. Foreigners who come to our
country and have talks with us defini-
tely te’l us openly that we have
imported machinery from all parts of
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the world and that our peopie are very
intelligent and hard-working. There-
fore, it is a surprise to them tnat when
our wage structure is so low, things
coming from Australia, Japan and even
England and Germany should be of a
lesser price than what we sell in our
own country. The reason is very
obvious. The reason is that more and
more production has got to come in.

Whilst—we are talking about pro-
duction, there are very many things
that have been done by the Labour
Ministry to improve industrial rela-
tions and participating in management
is one of them. It is very casy to
criticise the deficiencies, What should
happen is, we in this House should
offer constructive suggestions; to
improve the situation. Thcrefore, in
that direction, we have got to consider
whether the labour is giving 1ts best
to supply the needs of the common
man. It is certainly a matter of
pleasure to note that our production is
going up every year. But is it suffi-
cient and is the efficiency as great as
the efficiency of any worker in the
world? Whilst we congratulate our-
selves that the production is going up,
this factor that the production we are
having in our plants cannot be equated
to the production in Germany or other
countries should make us realise the
realities of the situation.

The production is not there. The
next question is, why it is not there.
On the one side, the machinery is
very good. We are intelligent and
hard-working and production is going
up. So, if better production is not
coming, there should be some element
of dissatistaction somewhere. This
dissatisfaction cannot certainly be
from the side of the management. We
have been asking from 1958 to let us
know—the Minister for Planning is
also the Minister for Labour—in which
direction all this national income is
flowing, 1f we have got a democratic
type of socialism in this country, it is
necessary that the Government policy
should be such that the profit on pro-
duction should be so distributed that
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it should reflect in the national income
of every individual in the country, We
have been promised such an informa-
tion from the Ministry about two
years back. Possibly the information is
being collected, but that information
is still coming.

This, to some extent, is causing a
certain amount of dissatisfaction,
because the workers, by and large,
feel that the profits of their labour
are going into the hands of very very
few people. We have in our country
s.mewhere about 35,000 industries,
big and small. Out of these, it is said
th=‘. about 7,000 to 10,000 are major
industries on which 80 per cent of the
capital is being invested, whereas over
the 25,000 medium-gized and small
industriess we have invested only 20
per cent of the capital. About these
7,000 to 10,000 industries it is said that
they are a family property of about
150 or 160 people. If, therefore, such
large profits are accumuiuated Ly a
small group of people who can
influence the body pclitic it becomes a
matter of concern for vz in this House
to find out where this money is flow-
ing and whether it 1s flowing into the
pockets of the common man. That is
why we are making the demand that
you should assesg the situation and do
what is necessary. A social type of
government should see that the
national income is so properly distri-
buted by their fiscal policv tcxation
and others, that it gets into the hands
of the common man without accumu-
lating into the hands of a few people.

Sir, in the mater of producion,
again, the code of discipline has been
brought in. Whilst it is all right and,
by and large, the private rranage-
ments are accopting this code of dis-
cipline, I have been failing to under-
stand why this code of discipline, so
far as I am aware, has not been
accepted either by the Posts and Tele-
graphs or the Railways or the Defence
and other public sector undertakings.
The government industrial sector
should set an example to others.
They should not lag behind. If we
have got to bring about the lessen-
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ing of the man-days lost due to strike
and other things, it is ubsolutely
necessary to impress upon the Govern-
ment that the Government should
take measures to see that every indus-
trial sector, whether it is private or
public, whether it be defence or P & T
or the Railways, falls in line with
the rest.

If it accepts this particular policy,
{ would like to bring to the notice of
the Government one particular factor.
During the last general strike in 1960,
quite a number of people were either
discharged or dismissed or some puni-
tive action was taken against them.
We pleaded that many of them were
innocent people misled by vested
interests including labour leaders
themselves and that, therefore, the
Government should be more sympa-
thetic in their cases. Of course, we
added one clause. It was said that
those people who participated in
violence should not be taken back. We
still plead before the Government that
in the case of those who have not
acted in a violent manner and who
w~ere misled by the labour leaders,
their caseg should be sympathetically
considered even today and they
should be taken back.

In this connection, may I bring to
the notice of the Labour Minister that
a situation is arising in our country
where we have got to take stock of
the situation, We have been saying,
labour of the world unite, workers of
the world unite. It is perfectly all
right. There is a certain historical
incident that took place in our country
which compelled us to form different
federations in our country. You cannot
mix up a democratic trade union with
a non-democratic trade union.

18 hrs.

If Government, during tnis time,
requests the workers not to go on
strike and if it is the policy of the
Government to compel the workers
in it to join those federations which
are recognised though they are unde-
915(Ai) LSD—10.
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mocratic and they went on a strike,
what does it expect the labour who
are acting in the national interest to
do? Should they go and beg of the
federations who have acted in the
adverse interests of the country to
plead our case? What is it that these
unions should do? It is  absolutely
necessary in our country to form diffe-
rent federations. Therefore I feel
that a time has come when the Gov-
ernment should as a policy feel that
in different sectors of the industry,
whether it is private or public, diffe-
rent federations and unions should be
recognised. That is the only way of
getting out of this trouble in a demo-
cratic country like India.

In the matter of industrial disputes,
it is a pleasure to note, that indus-
trial relations have improved very
much. The machinery that played
this part with regard to the member-
ship verification has done its very
best. This verification has inciden-
tally helped considerably the trade
union organisations to set their house
in  order by maintaining proper
records, accounts etc. It is really
strange for me to be given to under-
stand that some of the officers who
implemented this Code and these
different enactments are themselves
aggrieved. 1 personaly feel the that
the Government should look into the
matter and see that the case of offi-
cers who implement this and improve
industrial relations should be tackled
and the officers should feel satisfled.

I understand this time a training
unit is being set up in the Ministry
of Labour and Employment under the
Chicf Labour Commissioner’s Organi-
sation to train officers of Central
Industrial Relations Machinery at
Hyderabad. This is on page 10 of the
Ministry’s Report, Volume I This
training is very important and the
trend of industrial relations in the
country will largely depend on the
efficacy of training which these officers
would receive in this Unit. This is
a project included in the Third Five
Year Plan but unfortunately sufficient
attention does not sem to have been
paid by the Labour Ministry to this
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Training Wing. This also needs to be
examined.

There has been some mention of the
code of efficiency and welfare in the
Reports. 1 understand that some of
the trade union organisations and
federations are rather loatn (o accept
this just because the ~ages in re-
lation to the workload are not pro-
perly assessed. Therefore the wor-
kers are feeling that if they  accept
this code of efficiency, possibly they
wil] be hit. There is a feeling in this
country that the improvement in
production and profits that js being
made is not flowing properly into the
hands of labour. That iz why this
kind of a feeling has arisen. We as
labour have got to give our very best
and produce in the natioaal interest.
We, on this side of the House, have
been saying that it is in the national
interest, in the interest of the wor-
kers themselves ang in ‘he interest
of the common man. Whereas by and
large production targets are reached—
these things are given in this House—
some hon. Members of the Opposition
take advantage and say that produc-
tion has gone up due to labour. 1t
is no doubt that that fact is  very
correct. But to what extent are ihe
labour themselves telling the workers
to increase their production? On the
one side working for the nation we
have got to see that production rises,
we have got to voice this feeling and
impress on the worker this fact on
the other, it is equally necessary for
us to see that Government does its
best in seeing that profits of this pro-
duction flow back to labour in an
equitable manner. If this is not done,
a good dea] of heartburning would
arise, I therefore appea]l that the
hon. Labour Minister must immediate-
ly attend to this part of the question
if production has got to go higher.

In this connection, again the ques-
tion of holding on to the price line is
very necessary. While by and large
Government has been attending to
fhis aspect of the question, while the

governmental or public sector and the
bigger private industries are attending
to it, the small-scale industries and
the poor men in some of these shops
and establishments are not getting the
benefit of this. There is nobody to
plead their cause. May [ request the
hon. Labour Minister to look into this
aspect of the question and also ‘o do
what is just?

There is one more aspect that I
would like to plead before the hon.
Minister. By and large, in fact all the
coal mines are governed by the labour
laws of the Central Government.
Wage boards bonus commission, in-
crease of the cost of coal in orded to
help the coal workers—all that is be-
ing done so far as the coal miner is
concerned. But the same type of
facilities are not given 1,5 very many
other mines which are not coal mines.
I should plead with ihe Government
to see that the benefits accruing to the
coal miner also flow to thz other
mines, because they are also under-
ground workers and manv of them
suffer from the same difficulties  as
the coal miner does.

One or two other points I will just
mention. One is with regard to agri-
cultural labour. While, by and large,
we have sympathy  for agricultural
labour, we have not advaunced very
much during the lasy ten or fifteen
years. It is a very difficult problem, I
know. But it must be tackled svine-
how or other, and the sooner it is
tackled the better. Agricuitural
labour must benefit from the improve-
ment in the national income.

Then again, with regard to minimum
wages, we fixed them somewhere ten
years back. Some of the States did
it as late as 1958 or 1959. But tuday
with the living cost structure going up
I feel it is necessary to revise most of
these minimum wages, because they
do not conform to the present trend
in the cost of living.

Mr. Deputy-Speaker: The hon Mem-
ber’s time is up.
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Dr. Melkote; It is a thing which is
urgently necessary, particularly in res-
pect of cases where the minimum
wages were fixed more than ten years
ago. There is considerable d:lay,
even though the implementation mach-
inery has been established. I would
have dealt with it at sufficienl length,
but since you have rung the bell T end
my speech by complimenting the
Labour Ministry and giving it my full-
hearted support.

Mr. Deputy-Speaker: Shri Kachha-
vaiya.

Shri Nambiar: Arc we sitting till
6-307

Mr. Deputy-Speaker: Yes, we have
to make up the losttime.

Shri Nambiar: That was only for
vesterday.

Mr. Deputy-Speaker: No, we have
to make up two and a half hours.

st geR W wFWAA (I
3y HqEIgm, & uE Ay fae-
RIAFT § AT F o1 ot foed & 77 o2y
g 1 za fam & 0 AAgl F qF e
&g, a7 AT WA & FAL A HqTATSH
AT AT =TfR0 |

FIT 9z4 § AIT & AI4T TF AT
IETFTO T@AT ATEAT § | 99 H
FIAYA 19 #7 0§ 797 2, {99 q nzen
AZFEAT F BT & | IT G T AT
ZAIT AIGT FTH G & | 3IA AN F¥
qi & & zwra &9 | #1 aw4 fgar
ST WT AR ST sYY AR fAA
FTRO q7F AGIA & A fad 0 g, 3=
1 T 9 foAq1 J17 | 38 & foaw w5 qr7
framifast & faer war gv 29 F1
Aifeq fegr 7ar 1 T F ATH Y AT
gifeaz 4 WY faar mar @Y A faar
aqy dfeq # gA¢ @) faar | =@
AT TIgT &9 &1 HR & OF qTIgGT
H@-ZIITT FL G AR 39 Y@-ZIAH
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#1791 a7 & | § 39 & IAFT AT
T 9T | I A FAd qgd @AEATE
21 q9 7 § Y %7 qFar 5 98 Afaw
AT AT AT 1w A7 =g 39 A
Fqm FOAY wrE & FEY | S/ ATQ AT
g & o | &, dfew  faw-mfes
AAGT F A9 FE A AG FEAT
qMEA | ST WEIET, § WIOH g
w9l wgIRA F1 g fawran Jwean g fF
7= fang #r age & w4 & Fa47 Afgw
AT 3T AW Y A AFA |
T TH AT T4 w1 4G feur o,
qt 7ewae: AR A | feafq aga wawv
®Y qFT 47 | FIL I SAfFT [T 4L,
A FET 9T TAAT ATFT ITIA AT @Y
g f& & 3961 F1 HAT ALl FT
THAT |

g ara # Ze gfags &1 AFgar
fed a@ & arv § F7ga1 AT E
ZTE A Al AFIAT 108 § #fFq o
A0 gferw & saF argar a ) &@
TE 1 37 FTOw { S o) Ffeargar
ARG FIEAT E A1 ITEY IHEAE
gl 2, I39F sTHEE Am AR fAw
aifa® amm # faw 43 #7 97 a4«
sy & o wwaty Fv 57 2 fam
a9zt #1 fe7 78 gAr @ ok A9gT
gal 7za & 1 3A% ArAey # H gk
AR qEG 2§ FY ISR @AT
qEAT §

£g g3 § ISAA ATHE AT §
TF A9 g faer g 1 FU9r faw
39 fAa § 97 gAR qAAGL FH FQ@
4137 90 T q9gl & NG
1T A7 afvare & AgFg 990 4 |
39 faa £ qA T U AT A F
FraTwAT g AF &1 7 A gwA
FAFTL 13T & 919 AT F G (AF1-
T FI ¢, ITF & AMT & qrq9 qU B,
ZAR 4T & 91 93¥ AZIRG § ITH A
g § AT IAH A TH 9 F1 @
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[T go7 7= FmEma]
g 3fF A s et 3 A
qar 1 4l gy gAard A gd
@ F mgwl aAeTAr e
g | 39%T & F0 ag § 5 ag faw
Jq qE & I @ A 1 faw wifas
q 7% & At ¥ #2057z HEmE
FTJATAT &, AT EFT ITRT HAT FIAT
q=qT & fma#t ag ¥ 4 awa 2, 79
arEeq g fae St a5 #7471 IR § )
gTF & A1 7 a7 fF ga% foag wroa
G T A qF g | fore wfeaa
A wgr fx g w97 &AW e w A
1 37 & fod dav7 & 1 T FEr
f& g% a9 Jaq 7AMT €, gafed =
ZH IR AT TTF a7 F ZH AT &1
gz 2 2 fx o fam 73 o & A
7% T AFKA £ | AT &Y AT | A9
FEm 2D At 1 A FAA 97 IEE
I q=Gr Waq FamaAn | Az faw m@w
Wrag qgr | 3a% Aoy fAae faae
gt g, aAT@T g1 ¥ | nF e
fasdr W AT AqIH 9 IHF A4
=9 g: famg ¥ w@ 9 | 7 3 faame
FT AT 97 T 97 | qs4t 7 foAr
w1 Fgl fF 77 39% {49 qer@ am
FifH AL T 9TTE IR T | 99
o9 F T TEHAAT TF F g7 I
AF AT AT | T ¥ TZ AT FF TeA
T g AR I A A oF
TN ZeAT FIHAT T AXE |7 AT 24T
BT & ITRT AE WIET AT AT
afgd | AG F qF AAATE @Y
oA & T ITET @ gEATS gl
FT ATAT 59 9T g7 gIATA FA 9
I Y AT g3av & At F weaw
&€ 95 & qEaa W1 wwWa #
o fae & sev w1 AN FT@T
@ gw 9ga # fv sawr gEEr 3w
fear Srg AR ITFT ITFT qve fATAT
afge | afFT o T g E fr
TTF F A A FE F L FH
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9 ad @Y & sfFw I g@R et
g g, 37 fasrer fear e &, st
FTH 9% TG @ W@ g 1 g€ avg
9T g F o@ard war 2
ar F1E A WG AT gD AT
ITF F A1 wGEY g § I ar aEE
faer st § ofvw g w1 A &
T & 1 AT 1N & AT H Fe@w
& t8ye F qAET H 3@, 18R &
TETF @ § f5 9T o ®
ITH F AN F@T F1 (g qq4H
& foad 9zt 7 &7 9% 19 M I/HT
FZET fam o v AV 3w D K
AUa ¥ 3Adraaq qua7faar aan)
nF TE HIT T T AR F T A F
FH FIF T2 A7 FV0ET IFHT a4
faaar vz 1 #fFA gare IO FEFal
Z 2, ZHIY 7 safam gy 2, 9wt uE
AT BT E Y ST @ W T g
& AT B F IR AT A@
A AT E 1 e A g AW H S
IFX  FT FEATZAT, F$ IF1T F AL
IAF I A HIHIG A1y HIT WA
faeft avz 7 gedy 33 Sy S g ar
AveaTg G &Y AT 8 | g NFTC HT
T g E, 77 & A & A7 ag
7% g1 Af2T | 399 qWgd § Y
FAN BT &

UF IR AT F OSSR AT
IEATE | AR AR F ¢ 7 QW
HOF 43T T AW AT aWAT
T g 1 g ey gd fw d9fF ae
T A Y waw g1 §, T awd
TR TTFI@ I fRATIC 17 184%
¥ 3o oA ¥ feq € aw 7 ddg
fagz 97 d agi 741 77 7Y @1g ;W
aiw safaq Wt 9 | A7 g7 A1 Y FaT
f& g7 IS F woIgT &, g9 wad F
AT AR &, | qg WA gEre dat §
AT & | THF IO H A Famar a4 fe
gad T fag W N gz ¥ o §, A



9345 Demands

T §d ¢, T 3@ T, qEA B
AET @ qHAT & | TH AT FT A T
B9 AIAT AT AE § FT ATOGE A A |
FAR Gy & A7 gAT WaA, WX &
TEHT FY FATE T a9T AT HAA, FAR
T § FAT gAT a9 gW & &Y I]W
FFa, g8 g 7 frmmr w0 gz fFAA
a=d FY AT 8 |

Y T FT andd T & {5 wew
&Y R a|i & FR 3TH TR
FAT & | AR FT w AMEF g
# a1 "R gzaTT %7 ¥ fag faam
g & wugd ¥ g # ogmaw &
T el gfaark & 1 gw A& FE
e gemd & #w wow faded &
T AT g @ fF g3 Agl gel
Tifeq A gawr <A F I faw
¢ =rfeg | & gEE I AR
fr gsa 7 gi, ¥ fag ag a=4
g fx i wre gt FE Q@ T
faer g1 a1 grl, A FR@ET g1
ar AT, R AT HwTT w6 AT
FRE@MT & | 394 TF FHAZ AT
ifgr A 39 #921 # faer wifast
F, #Ug ¥ AR AR ¥ e
WA A1feq A 371 &%, faa 3 F¢
fauig <7 w1fed &ast F3 TfgC AR
FEAT &Y Al Ag) w0 Y =;feT

o 4 qrfa€z &3 F AR # g7 w2
qEA | TER T W M 9T
%6 F TR AT FIAT foerar 91 aw
g 77 f2ar § | y= 7w fowsr &
TS AGT F@T qFd § | Uo7
AT F AEIT W W A F FATH
# fag fa9 qarggi N T€@ TR
W F R g § At T AR
7 foar s @ 1 g A Fwn
@y I Q) A g ey
IR HTAW TG AT 1 IART HGY
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FaTE@i o ¥ T wed o & dar
@S FAT qLAT & | T ST ¥ FET
T € fF om admm AF A
@ & q1 ST fAmar & fF gw aam A%
gH oY o garsat {7 I # S &
a g IS FT AHT & | afa A
ZaTs &Y g1 A 9T STeT AT
g1 foaw fag Al g9 A oEw
g, A1 98 #9T 4% 9 a5 ¥ faw gw
Fg fear 9w & 1 37 avg v e Ay
grY =ifgq | wra & § ag W s
SEA g fF St woige wmdfed g
FEMT 98 &, IqHT gaedr al @
afe ag 3% 1 FT sgEEwr 4@ € |
W AT G AAGL AGAEF  FATH
FEMT A2 § ITHT IqH T gAY
afeg AR 395 77 F15 =TT
foar ST rfem

7 @g W1 TE g fF ANg F1 "
T A1 gz g wfem fE faw fah
Wt gffaa ¥ 7 9% 939 AT 8qFA
30 d ag st W A g el %
TSI A A 3TH F atFdl &
A1 9= SR F Bz % & A § A
X ARTT 1 4T FMEF AGH faam v
2 | 7g St qera faway smAT & 9g
T7 g Afgr | wwx wr faieh
ST FEAT & A1 39F  fEers &
oFTE fAmr ST 21 @@ W1
A ffar AT 21 3\
AT AW A A AR AR A
# 12 qerTTe A= A nfed | At
WA, FAW, A9, AT, AN,
77517, AwAT 3AnE § A At &
q=T THY GHT7 F T3F F WATAC 99
®E 7w I TeF F AW T F7A F
a1 a7 %A & & Az @, gard
ST AT g gW F7 | 9 fae WAt
# zAEY fasraa #Y 9 & a1 F FE
% fF gor Al ¥ FEY, a9 W AT
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q6q & gEF Ar FAM, FH AT IAR!
Cicol

woag: g gtwmem W
framrfaem &Y faear &

i gFR IT ®TAT : T TZ FeAT
Atz g % a7 it warye £, a7 A8 g
Mfed AR A=A F2A & AsqT F Al
FHA &, I®1 g9 A 7 AW
T fasm g 1 7 A wgerer gEe
TTH ATET XTI E | F AVEY T OAE
F@1 g f& It w2 AA ¥ IeAT F
FHITA 2, IART AT FAwEr A FTHE(
T feam #1 9gew fEar wET
Eucel

q gz 1 F=ar WA g fF fae
ST E, A1 ARy #vA w17 fow fer
FE a7 FI ALY A9 2, 3w fey oA
IF g€ FAAT  AMET 1 WA A
o ;T U fRAA # oEi ag o &
FI AT AT WA F | ATE gAY
F 97§ 43 7 AAE F AW I w9
g1 A% 3=At #1 wgre faad £
RECIECACIERR S 1 FoiF A e o
A A FT AW A0 AT A fFEEE
E S AIgT AN F, 3A% fAw o w
FF T TAT |

ISHA T AAGT ATA AGA TAN
#, 3! HIT NAT @ AT Y AT AgY
fear ST | ATV gEaT At TIE Al
12 faq a7 ¥ S Ad & anh
FY gEEr A I g, AT AW A
T @ Jfew 3% 7y o fagral
97 gRA AGL AT & | TR I AL B
AT TaT 7@t M Tifay 1 3 A
gu fagral 77 WM F1 oWEAA FE@T
aifzg |
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Shri Oza (Surendranagar): While
initiating the debate on the Demands
for Grants of this Ministry, the hon.
Minister referred to what he called—
and to a certain extent, I agree with
him—the satisfactory state of in-
dustrial relations prevailing in  this
country particularly in the last year,
that is, 1961. It is true that if we
compare the number of man days lost
in 1961 with those lost in 1960, it

has definitely gonc down. As  he
rightly pointed out, 1960 was in a
way peculiar because (he Central

Government employees went on strike.
But cven as compared with the year
1959, we can derive some :atisfaction
that the number of man days lost
has gone down. If we iake the figure
of 1958, it was 7'8 million and, as he
pointed out, in 1961 it was 4-5 miilion.
So, in a way he is justified in deriving
some satisfaction about this feature of
industrial relations prevailing in this
country, but I must frankly admit that
1 do not share the same amount of
satisfaction.

We shoulq ask this juestion of our-
selves, whether this industrial peace
has resulted because of any construc-
tive co-operation betwecn labour and
managemcent for the attainment of
common and socially desirable ends as
pointed out in the report. 1If we ask
this question, and if we are honest to
ourselves, we will have to ray no, 1t is
not because of that. On :the coatrury
we have been seeing that a sense of
apathy, a sense of sullenness js pre-
vailing in the working class today and
for so many reasons. Jor that I do
not at all put the blame at the doors of
the Government. Far {rom it. Gov-
ernment has also a share in it, hut T
was not going to say that the enlire
blame lay with the Government. The
blame can be apportioned aiso amongst
the employees and he  employers
to a certain extent.

We know that the trade union move-
ment in this country is not as strong
as it ought to be. Unfortunately, as
we have been seeing, it ;s politics-ori-
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ented. There are as many types of
trade unions in this country as there
are political parties. As poinied out
by Dr, Melkote, suppose there s a
fundamental difference hetween two
federations, one can understand that
they cannot join hands, cannot put
their shoulders together, aad they
have got to run on different lines, that
is those we believe in a democratic
way of living and those who do not
believe in that. Barring these 1wo
types of federations having fundamen-
tal difference in their  approackl.es,
there is no reason why there should be
as many types of federations us there
are political parties in this  country.
Because of the weak trade union move-
ment, labour today is not :n a good
position to bargain with the ¢mployers,
and the result in the ultimate analysis
is that the working class for  which
the political parties profess to work is
the ultimate sufferer.

If we look at the statistics given in
the Indian Labour Statistics 1961 we
find a very happy feature that the
number of unions registered in  this
country is going up very rapidly. In
1947-48 the number of registered trade
unions in this country was 2,766 with
a total membership of vnions submit-
ting returns of 16,62,929. Stcadily
this number has gone up, and in 1958-
59, according 1o the figurcs in this
book, there were 10,228 registered tradc
unions with a total membership of
36,47,148. But if we refer to the num-
ber of federations to which these
unions are affiliated ond their  total
membership, we find a very sad state
of affairs. On page 127 of the book
we find that the nhumber of federations
submitting returns in 1947-48 was 12,
while in 1958-59 it has gone to  52.
The number of affiliated unions in
1947-48 was 502. Today cven though
there is a very big leap forward in the
number of registered trade unions, to
10,228 as I said. The number of affiliat-
ed unions has gone up to only 1169;
from 502 to 1169. So, the rest of the
trade unions are not affiliatedq to
federations submitting rcturns to Gov-
ernment. This is the state of affairs.
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So, if the working class in this couvn-
try today is not in a very sound con-
dition to bargain with the employers,
the blame is partly to be laid at the
doors of those persons who are in
charge of the working ©f the wade
union movement in (his country. If
it were not so, if the number of man-
days lost, as has been pointeq oui by
the hon. Minister in his report has gone
down by half as compared to the pre-
vious years—because the year 1958 is
a peculiar year with which we c¢an
have no comparison—the vproduction
would have gone up by wwice in those
very factories. In 1958, the number cf
man-days lost was 7.8 million while
in 1961 it was 4.9 million. In spite of
that, because the workers are rot cn-
thused, they did not feel.....

Shri Nanda: Production in what
industry?

Shri Oza: Industrial producticn in
those factories. When the man-days
lost were half, then the industrial
production should have gone up. 1
agree, it has gone up, but not to the
same cxlent as was expected because
there was lack of enthusias.n on the
part of the industrial workers. They
had not that full and active co-
operation with the management in the
discharge of their duties of steppirg up
production.

Al] sorts of trade union workers
whether working in the INTUC or
PSP or other institutions, they all say
that there is lot of delay in disposing
of labour disputes that arise from time
to time between the cmploycrs and the
employed. Not that there a ro
labour disputes. Butl somciimes there
is peace following storm. But who
knows that a storm inay not follow
peace. This cannot be allowed 1o
continue the way in which they con-
tinue today, for all the labour lcaders
have unanimously pointed out that
things are not quite happy, as happy
as they should bc, because there are
so many problems pending, waiting for
quick disposal. The working class has
to go from pillar to post seeking solu-
tion. It takes a lot of time for solu-



93 51 Demands

[Shri Oza]
tion. They have got to refer it to the
tribunal; they have to get the award.
Then, they have to get the imple-
mentation. They have to wait for all
that for a pretty long time. Then,
there are the High Courts and the
Supreme Court. I think it would ¢x-
haust the patience of any healthy trade
union man. I think the time has come
when we should all put our hcads to-
gether and find out what we can do to
eliminate all this delay in the process.

The working class and the irade
union movement have also got a
national responsibility. The employers
are also responsible for tiis state cf
affairs, if the production does not rise
as we expect it to do in this country.

Shrj Prabhat Kar gave the iustance
of a jute mill where the worker who
gave evidence before ‘he Jute Wage
Board was subsequently called by the
Labour Officer and then he was miss-
ing. 1 know something personally
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about the case; but I do rot want to
go into the details.

But, if this attitude of the em-
ployers continues, this outraoded atti-
tude of the employers aguinst the
working class continues, I do not think
we wil] be able to enthuse the wark-
ing class in this task of stepping up
production in this country which we
badly are in need of. So, if we want
to see that the workers play their role
properly, the employers shal) also
have to come forward and change their
attitude fundamentaly. They should
not cling to what is an outmodad at-
titude towards the problem of iabour.

Sir, I should like to continue.

Mr. Deputy-Speaker: He may con-
tinue tomorrow.

18.30 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday,
June 17, 1962/Jyaistha 17, 1884 (Saka).



